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ASSAM ACT NO XVIII OF 1994

(Received the assent of the Govermor on 5th May, 1994)

THE ASSAVi PANCHAYAT ACT, 1994
AN
ACT

£ to amend and consolidate laws relating to Panchayats in Assa

Preamble . Whereas it is expedient to amend and censolidate laws relating
to Panchayats in Assam.

It is hereby emacted in the Forty-fifth Year of Republie of India
as follows :—

Short title , 1. (1) This Act may be called the Assam Parnchayat Act, 1994.
extent and
,cﬂf,‘:en"' (2) It shall extend to the whole of Assam in the rural areas
. except the Autonom ous Disiricts under the Sixth Schedule
of the Consiituticn of India and shall exclude any area
which has been or hereinafter may be included n 'a Muni-
cipality cr a Town Committee or a Cantenment constituted
under the Assam Municipal Act, 1956 and the Cantonment
Act, 1924 respectively or by any other Act.
(3) It shall com~ into forcz at once.
Definition 2. In this Act, unless there is -anytting repugnant in th@Q
subject or context :— ¢

(1) “Gaon Sabha” mean: a body consisting of persons registerci
in the clectoral rolls relating to a village comprised within the area of
“Gaon Parchayat”; ' !

(2) “Gaon Panchayat mecans a Gaon Panchayat establigshed under
this Act;

_ (3) “Anchalik Panchayat’’ mezns an Anchalik Panchaya.t ¢stabe
lished vnder this Act;

A (4) “Zilla Parishad” means a Zilla  Parishad established upder this
Ct;

(%) “YLoeal Authority” includes Gaon Sabha, Gaon Panchayat,
Anchalik Panchayat, Zilla Parishad, Municipal Corporatiop. Municipal
Boards and Town Committees ;

b
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(6) “Nuouification” means a notification published in the officiai
Gazette

{7) ““Panchayati Raj Bodies” means the Gaon Panchayat, Anchas
lik Paaschayatand Zilla Parishad ;

(8) “Adult” means e person male or ferale having eompleted his
or her eishicen years of age ;

(9) “Village” means any local ‘area, recorded as a village inthe
revenue- recort of tha District in which itis situated -and includes any
areas whick the State Government may, by general or special order,
declare to be a village for the purpose of this "Act ;

(10) “Co-operative Society” means a society registered or deemed
‘o be registered wade: the Assam Co-operative Societies Act, 1949, or
under any Central Act regulating the registration” of Co-operative
societies ;

(11} “Member” means a member of a Gaon Panchayat of a Ancha-
lik Panchayar or of a Zilla Parishad ; :

(12) “Ex-cfficic Member” means a member who is appointed te
be a member by virtue of bhis office, and for the purpose of Gaen
Panchayat or Anchalik Panchayat or Zilla Pzrishad and may include
local Members of Parlianent, local Members of Legislative Assembly,
State Goveroment Officials, Reprosentative of fceal Co-operative Societies
and representative of local scheduled or non-scheduled banks ;

(13) *“Co-opted Member” means a person co-opted to be a mem-
ber of a Gaon Panchayat or Anchalik Panchayat or Zilla Parishad ;

(14) “Scheduled Caste’”” means such caste, race or tribe or part
of or group within such caste, race or tribe ag is deemed to be
Scheduled Caste in- relatiom to the State of Assam under Article 341
of the Constitution of India;

(15) “‘Scheduled Tribe” means such tribe or tribal community as
is deemed to be Scheduled Tribe in relation to the State of Assam
under Article 342 of the Constitution of India ;

(16) *““Public-Servant’’ means a public servant as defined in Sectien
21 of the Indian Penal Cade, 1860 ;

(17) “Peblic Property” means any property belonging to Govern-
ment or any local authority ;

(18) “District’” means a district in a State ;
(19) ‘““Bazar, Haat or Maiket”’ means, any place within ihe

administrative control of the local authority where persoms assemble
daily or bi-weekly or periodically for sale or purchase of article fo
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human or amimal tonsumptions or of livestocks or of other marchar-
dise ;

(20) ‘“Carriage” means any wheeled vehicle with springs or other
appliances acting as spring or a kind ordinarily used for conveyance
of human beings and includes bicycles, tricycles, rickshews, of all
kinds and countr; boat whether operated with er without engins but
does not include motor-vehicle acd perambulators ;

~(21) “Cart” means any cart, hackney or wheeled vehicle with or
without springs which is rot a camiage as defined in sub-section 20 ;

(22) “Cottie” includes such gquadrupeds as are included in the
Cattle Tresspass Act, 1981 ;

'23) The expression “‘Complains’> and ¢Offence” shall have the
same meanisg as in Section 2 of the Code of Criminal Procedure,
1973 ;

(24) “Bye-Law” means byc-law made and approved under the
provisien o! this Act;

-(25) The expressicn “Decree Holder” “Judgement” “Dehtor” ‘‘Legal
represengative” and ‘“Moveable Property’® shall have the same meaning
as in Section 2 of the Code of Civil Procedure, 1988 ;

(26) (i) “Financial year” meaos the year commencing on the first
day of April every year and ending on thke thirty-first
day of Msarch next year,

(ii) ‘Panchayat Year” :ceans the year commencing on the
first day of July or om such other datc as the State
Government ay by notification appoist.

(27) ‘“House-holc” means a house or hcuses used by a family fer
dwelling purposes ( house includes building ) ;

(28) “‘Prescribed” means prescribed by the State Government by
fules made under this Act;

(29) “Proceedings” means any proceeding specified under this
Act, other than ‘ease’, ‘actien’ or ‘suit’ ;

(30) “Water Course” includes river, stream, channel, tank, well
and aquaduct ;

(31) ““Sur-charge’ means an additional charge or payment ;

(32) “Development Departments” under the provision of this Act
shall include-such departments as may be notified by the State Govern-
ment from time to (ime ; ‘

L e A
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—

(33) ““State Goverpmen!” means the Government in the Panchayat
aad Rural Develpmeunt Depzrtment, Assam ;

(84) “President” means a mnon-official who is elected as the
President of Gaen Panchayat or Anchalik Panchayat or Zilla Parishad ;

(35) “Vice-Presideni’’ means a mnon-cfficial who is eiected as the
Vice-President of Gaen. Panchayat or Ancualik Pancbayat or Zilla
Parishad ;

(36) *“"hair-; craon” means the elected Non.official head, —either
male cr female as the cuasc may be, of Gaon Panchayat or Anchalik
Panchayat or a Ziila Parishad or a District Planning Committee ;

(- L TR

(37) “Block Developrent Odicer” means an officer who is noti.
fied as such for a development block ;

(38) “ Chief Executive Officer’ means the exccutive head of the
office of Zilla Parishad ;

(89, “Executive Officer’”” means the Bleck Development Officer, who
shall function as executive Officec of an Anchalik Panchayat, the
boundary of which is co- terminouas with that of the Development Blocks ;

(40) ““Secietar;” meaps the Seccretary of 2 Gaon Pancuayal ;

(41) “Deputy Commissioner”’ ineans the Deputy Commissioner of
a district so nctified by the Goverament. The term Deputy Commi-
ssioner shall mea: and incluce an Additional Deputy Commlissioner
ard a Sub-Divisional Officer of an outlying Sub-Division.

CHAPTER—II \
CONSTITUTION OF DISTRICI PLA xNING COMMITTEE

$ ol 3. (1} The Gove.nmert shall coustitute in ecvery district a District ~
OH%{“:UP? Pianping Committee to ccnsolidate the Plans prepared by Zilla
nnil:g"éo-'?a“s}"‘.ld’ Anchalik Panchayats, Gaon Panchayats, Town Committees,
ittee.  Municipalities and Municipal Corporations, in the district and to
1 prepare a draft development plun for the districtas a whole.

{2) The District Planning Comumittee shall consists of :—

(a) The members of the Houie of people who represent tie wholo
or part of the district;

(b) The members of the Assam Legisiative Assembly whose major
part of the constituencies fall within the District ;

(c) The President of the Zilla Parishad ;

(d) The Mayor or the Chairperson of the Munaicipal Corporation
Municipal Board/Town Commiitce as the jcase may l?c havin‘
Jurisdiction over the Head Quarter of the District.
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(¢) Such number of persons not less than four fifth of the total
number ¢f Me¢mbers as may be specified by the Government,

. elected in the presc’ibed manmer from amongst the members
of the Zilla Parishad, Councillors of Vivnicipal Corporation or
the Municipalities as the case may be, and the members of the
Town Committees in the Districts on rotation annually and in
proportion (o the ratio between the populsiion of the rural areas
and of the urban areas of the District.

(3) The Deputy Commissioner shall be a permanent invitee of the
Committee as an Ex-Officio Member.

(4) The Chief Excecutive Officer of the Zilla Parishal shall be
the Ex-Officio Secretary of the C ommittee.

(5) The President of thc Zilla Parishad shall be Ex-Officio Chair-
man of the District Planning Committee.

(6) The District Planning Committee shall consclidate the plan
prepared by the Zilla Parishad, Anchalik Panchayats ard Gaoan Pan-
chayats, Town Committees, lunicipalities and Mounicipal Ccrporation
in the District and prepere a draft development plan for the District
as a whole,

(7) Every Distriet Planning Committee shall in preparing the

draft development plan ;
(a) have iegard to—

(i) the matter of common inter:st between Zilla Parishad,
Anchalik Panchayats, Gaon Panchayats, Municipalities or
Mpynicipal Corporation as the case may be, and the Town
Committee in the District including Sectoral Planning sharing
of water and other physical and natural resources, the
integrated development of infrastiuctures and eavirommental
conservation ; ;

{(ii) the extent and type of available resources whother financial
or otherwise ;

(iii) comsult such inmstructions and organisations as the Governor
may by order, specify.

(8) The Chairperson of every District Planning Committee shall
forward the District Plan, as recommended by such committee, to the
Government for approval within a specified period as may be pres-
cribed by thie State Government,

CHAPTER—III
GAON SABHA

Gaon Sabha 4. (1) Subject to the gemeral orders of the Government:—
(i) the. Gaon Sabha shall meet from time to timé but a

period of three months shall net intervene between any
two meetings ;

S Q)
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Quorum,

(1i) the Gaon Sabha shall consist of persons registered in electoral
rolls relatingto a village or a group of villages comprised
within the area of the Gaon Panchayat ;

(ili) the Gaon Sabha shall comsider the following matters and
may make recommendatiens and suggesticns te the Gaon
Panchayats ;

(a) the report in respect of Development Prcgramme of the
Gaon Panchayat relating to the preceding year and development pro-
gramme proposed to be undertaken during the current year;

(b) the promotion of unity and harmony among all sections of
society in the villages;

(¢) such other matters as may be prescribed.

(2) The Gaon Panchayst shall give due coansideration to the
recommendations and cugygestiors of the Gaon Sabha.

‘3) BEvery meeting of the “iaon Sabha may be presiced over by
the Presidemt of the cencerned Gaon Panchayat ard im his absence
by the Vice-President! or any person (o be selected by the majority
of the Gaon Sabha member; for that meeting.

(4) The mecting of the Gaon Sibh: shall be convened by the
Secreiary of the Gaon Panchavat with due avnpreval of the President
of the Gaon Panchayat acd in consupitation wrhthe Block Develop-
ment Officer concerned provided wide rublicitv is given fifteen days
ahcad of the date for holding the Gaon Sabha Mceting.

(5) If the President fails to approve: the convening of the Gaon
Sabha, the Secretary of the Gaon Panchayat shall convene the Gaon
Sabha in time in censultation with the B. D. O. Whenever, Anchalik
Panchaat direct for holding such Gscn Sabha for the purpose for
selection of beneficiary of Rural D-velocpmen* Programmes, the Seere-.
tary of the Gaon Panchayat will convene the mecting within twenty
days time,

(6) ())—The quorum for a meeting of the Gaon  Sabha
shall be one.tenthi of the total members or one ' hundred
number of viters of the villege/villagcs whichever is less.

(if) If at the time of appointment fcr the meeiing, a quorum
is not present, the presiding authority shall wait for thirty
mingtes, and if within such period, there is ro quorum,
the pre:iding authority shall adjourn the mecting to same
day of the following week or any other date or time which
shall not be less than twenty-fcur hours and more than
seven days. The adjourred meeting shall not require quorum
for taking up the business which could not be considered
at- the meeting so fixed.
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Establish-

(7) Regolution i Any resoluticn to the matter eatrusted to the
Goan Sabha under this Act, shail have to be passed by a majority
of votes of the members present.

(8) Functions : The Gaon Sabha ¢hall perform the following
functions namely :

(a) mobilising voluntary labour and contribution iz kind and
cash for the Community Welfsre Programmes;

(b) identification of beneficiarics for the implementation of dey-
lopment schemes pertaining to the villages:

Provided that in ease the Gaon Sabha fails to identify the beme-
ficiaries within a reascnable time, the Secretery of the Gaon Panchayat
in consuliation ~with the President o' the Gaon Panchayat and ths
Block Development Officer concerned will identify the beneficiaries
including the bveneficiaries under Intcgrated’ Rural Development Pro-
gramme ; 2

Provided further that if the Secretary fails 1o convene the
Gaon Sabha in time for selection of beneficiaries for Rural Deve-
lopment Programme, the Block Development Oificer shall convene the
Gaon Sabha for such specific purpose ;

(c) readering 2ll kinds of assistance in th: implementation of
development schemes pertaining to villages and rendering services in
the villages. \

(9) The Presiden?, Vice—Presidert and the memibers of the Gaon

Panchayat/Anchalik Panchayat shall not be entiticd to amy sitting
allowance for aitending the Gaon Sabha.

CHAPTER—1V

Al

ESTABLISHMENT AND CONSTITWTION OF GAON
PANCHAYAT

BLUE

5. (1) The ® State Government may, ‘by mnotification, declare Zny

ment of Gaonjoca]l area  comprising a revenue village or a group of revenue

Panchayat.

villages or a Forest village or a Tea Girden area or hamlets fcrming
part of rcvenue . village or Foresi'village or Tea Garden =zrea or
other suck administrative unit or pari thereof to be & Gaen Panchayat
with population of its tercitory nov less fhan six thougand and not
more than ten thousand :

Provided that, where a grous of revenue villages or Forest villages
or Tea Garden areas or hamleis or other such administrative units
or part thereof is declared . .to be a village, lage sball be known
of as revenue village, hamlet, admiristrati pert thereof as
the case may be, having the largest population.

the v;
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(2) After consultation with the Gaon Panchayat, if it had already
been established, the Government may, by similar negification, at any
time—

(@) include within or exclude from any village, any local area
or otherwise, from the limit of any village; or

(b) declare that any local area shall cease to be a village and
therenpon the local area shall be so excluded from the limit of the
village so altered.

(3) Every Gaon Panchayat shall be 2 body corporate by the name
Of o eeevesccenes o cen. . o, Gaon Panchayat having perpetual succession and
a common seal, with power to acquire and held property both movable
and immovable, whether within or without the limitg of the village

over which it has authority and may in its corporate name sue and
be sued.

(<

Const it u- g s p
ﬁo:l:f (l}a;ln 6. (1) The Gaon Panchayat shall consist of :

Panchayat,

(a) Ten members to dbe directly elected by the voters of the
territorial eomstitueucies of the Gaon Panchayat area—one from each
comstituency in the manmer preseribed.

(b} President of the Gaon Panchayat whe shall be elected directly
by the voters of the territorial constituencies of tbe Gaon Pamchayat
area in the manner prescribed.

(2) For the conmvenience of election, the prescribed aushority shall
in accordance with swvch rules as may be prescribed in this behalf
by the Government, divide the area of the Gaon Panchayat into ten
territorial constituencies and allot one seat for each constituency.

(3) When the Gaon Panchbayat is constituted under this Seetion;
the Deputy Commissioner cr an officer authorised by the Deputy
Commissioner for this purpose shall call a meeting of the Gaon Pam-
chayat (which shall be herein-after cailed the first meeting of the Gaon
Panchayat) for election of a Vice-President from amongst the members
© in the manner prescribed.

[T ]

%  Duraticn 7. Every Gaon Panchayet, save as otherwise provided in this
“ of GaonAct, shall continue for a term of five years fiom the date
Panchayat. appointed for its first meeting: -

Provided that the term of the office fixed under this sub-section
shall be held to inci:de any periol which may elapse between the
expiration of the said period z2nd the date of the first meeting of the
Gaon Panchayat newly constituted in which a quorum shall be preseat
when a Gaon Panchayat shali stand dissolved.

Eleetion to 8. (1) The election to comstitute a Gaon Panchayat shall be com-
constitute 2

Gaon Pan- plctz‘,’d.—- ; 3 3 3 A : "
chayat, (a) ~before the expiration of its duration spegified in Seetion (7),
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walasbadedteii L 2

Reser v a-
tlon of Seats
of Gaon
Panchsyat,

(b) in cage of disselstion, bcfore'tha—:expiraﬁm of a period
of six months from the date of its disselution: _

Provided that wdere the reminder of the peried for which the
dissolved Gaon Panchayat would have continued is less than six menths,
it shall not be necessary to hold any electien under this sub.section
for eonstituting the Gzon Panchayat for such perioc. \

(2) Gaon Panchayat constitut-d upon the disselution of a Gaen
Panchayat before the expiration of its duration shall comtinue enly for.
reminder of the period for which tte dissolved Gaon Panchayat would?®
have continued under Section—-(7) had it not been so dissolved.

9. (1) Inevery Gaon Panchayat seats shall be reserved fop {—

(a) Scheduled Caste, and
(b) Scheduled Tribes,

and the number of seats so seserved shall bear, as nearly as
may be, the same proportion of the total number of seats te be filled
up by direct election in that Panchayatas the population of the Sche-
duled Castes in that Gzom Panchayat area or ef the Scheduled Tribes
in that area beass to the total population of that area and such seats
shall be allotied by rotation to different constituencies in a Gaon Pan-
chayat in such manner as may be prescribed.

(2) Not less than one-third of the iotal pumber of seats reserved
under sub.secticn-(!) shall be reseived for women belonging to the
Scheduled Castss or as the case may be, the Scheduled Tribes.

(3) Not less than ome-third (including the number of seats reserved
for women belenging to the Scheduled Caste and the Seheduled Tribes)
of the total number of seats to be filled up by direct election in everys
Gaon Panchayat shall be reserved for women and such seats may be
allotted by rotation to different constituencies in the Gaon Panchayate
in such manner as may be prescribe:.

(4) The Offices of the Chairpersons in the Gaon Panchayats shall’
be reserved for the Scheduled Castes, Scheduled Tribes and women in
such manner as may be prescribed:

Provided that the number of offices of Chairpersons reserved for
the Scheduled Castes or Scheduled Tribesin the Gaon Panchayats shall
bear as neariv as nay be, the same proportion to the total number of
such offices in the Gaos Panchayats as the population of the Scheduled
Castes in the State or of the Scheduled Tribes in the State bears to
the total population of the State :

Provided further that not less than omnc-third of the total number
of offices of Chairpersons in the Caon Pauchayats shall be reserved
for women:

e SERSWRT T
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Provided alse that the number of offices reserved under this sub
section shall be allotted by rotation to different Gaon Panchayats.

Election of 10. (1) After the election of the President of the Gaon Panchayat under

President Section 6 (1) (b) and the Vice-Presideat under Section 6 (3) if amy

f,‘t‘gsié’e;fg;vacancy occurs by reason of death, resigpation or removal in the

Gaon Pan. oFice of the President or the Vice-President as the case may be,

chayat, the Gaon Panchayat shall elect the President under Scction 6(1) (b) or
the Vice-President under Section 6 (3) as the case may be:

Provided that no election shall be held if the vacancy is for a
period of iess tham one month,

(2) Subject tc the gencral or special order of the Governmént,
the Deputy Commissioner shall reserve,—

r

(a) such number of offices of the President aud the Vice-Presi-
dent of Gaon P2nchayats iz the district for the Scheduled Castes
and the Scheduled Tribes and the number of such offices bearing;, as
nearly as may be, the same proportion to the offices in the District
on the population of the Scheduled Castes im the district or of the
Scheduled Tribes in the disirict bears te the total pepulation of the
district.
(b) not less than one-tkird of the total pumber of offices of
President and Vice-President of Gaon Panchayat in the district from
each of the categories which are reserved for persons belonging to
the Scheduled Castes aad Scheduled Tribes and of those which are
not reserved for women :
Provided that the offices reserved under this sub-section shall be
alietted by rotation to different Gaon Panchayats in such manner ag
may be prescribed provided that the principle of rotation for purpose -
of reservation cf offices under tbis Section shalli commence fraom the -
first eleetiom to be held after the eommencement of this Act.

11. Any dJdispute relating to the validity of the elcction of the
Vice-President of the Gaen Panchayat under this Act ghall be decided
by the Deputy Commissioner.

¥

B

12, (1) The term of office of everyPresident and every Vices

 Term of office pre;jdent shall, save as otherwise provided in this Act, cease on the
~.and condi . s ; .
“tions of ser-@Xpiry of his term of officc as amexn: :; .. tky Gaon Panchayat
vice of Pre-

sident and

Vige Preside (2) Allowances and ether coanditions of segvice of Presidens

g;nzgggi‘" and Viee-President shall be as may be prescribed.

13 (1) The President shall,—

Powers
fanction 2 -
and dugi 9 (a) be iesponsible for convening the meeting of Gaen Sabha.
of President
aand Vice-

President of
Gaon Pan-~
chayat,
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(b) be responsible for convening the meeiing of the Gaon Pan-
chayat and preside over its meetings ;

(¢) be respomsible for the maintenamce of the records of the Gaon
Paunchayat ;

(d) have the general respomsibility for the financial and executive
admivistration of the Gaon Panchayat :

(¢) exeregise administrative supervision and control over werk of
the siaff of the Gaon Paachayat and the officers and employees whose

services may be placed at the disposal of the Gaon Panchayat by
any other authority;

(f) for the transaction of business connected with this Act
or for the purpose of making any order authorised thereby, exercise
such powers, perform such functions or discharge such cuties as may
be prescribed, performed or discharged by the Gaon Panchayat under
this Act or the rules mede thereunder :

Provided that the President shall met ecxercise such powers, per-
form such functions and discharge such dutics as may be required by
the rules made upnder this Act;

(g) exercise such ether powers, perform such other  functions
and discharge such other duties as the Gaou Panchayat may, by
generai or special resolution, direct cr as the Government may by
rules made ia this behali, prescribe.

(2) The Vice-President shall,

(a) exercise such of the powers, perform such of the functioas
and discharge such of the duties of President as the President may,
from time to time, subject to rules made in this behalf by the Gov-
ernment, delegate to him by order in writing .

Provided that the President may at any time withdraw all er

. any of the powers, function aand duties so delegated to the Vice-
Piesident;

(b} duving c¢he absence of the President, exercise all the
powas, perfoim all the functiops and disecharge all the duties of the
President with the approval of the President of the Gaon Panchayat;

(c), exercise such sther powers, performs such other functions
and digcharge such other duties as the Gaon Panchayat may, by general
or special reselution, direct or as the Governmegt may, by rules
made in this behalf, prescribe.

Resignation 14+ (1) The President er the Vice-President of Gaon Panchayat may resign
and Remo- his office by writing under his hand addretsed to the Deputy Com-

val of Presi- missicner and to the Presidént of the Gaon Panchayat, as the case

dent and
Vice Presic 287 be.

d ent,
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{2) Every resignation under sub- secton’ (i) shall take effect

on the expiry of fifteen days from the date of itsreceipt by the
authority unless = within  this = period of fifteen «ays he withdraws
such resignation by writing under his hand addressed to the Deputy
Commissioner iu case of President and to the Prssident of the
Gaon Panchayat 1a respect of Vice-President. /

{(3) Every President or Viee-Presilent shall vacate the office if
. " he ceases to be member of Gaon Pancuayat.

No. confide- 15. (1) Every President or Vice-President siall be deemed to have

nce motion vacated his effige forchwith when reselation expressing want of confi-

‘f;’i';’:n:};"d dence in him is passea by a majority of two-thiré of the total num-

0 =
ice-Preside-D¢r ©Of rrembers of the Gaon Panchayst.
at.
Sdch a meeting shall be specially convened by the Secretary of the

Goan Panchayat with approval of the President of the Gaon Panchayat.
Such meeting sha!'l be presided over by the President if the moticn
is against the Vice-President; and by the Vice-President if the motion
is against the President. In case such a meeting is not convened
within a period of fifteen days from the date of receipt of notice,
the Secretary of the Gaom Panchayat shall refer the matter to the
President ot the cencerned Anchalik Panchayat who shall arrange to
convene the meering within fifteen days from the receipt of intimation
from the Secretary of the Goan Panchayai and preside over such
meetirg, £

In case the President of the Anghalik Panchayat dues ot take
action as above within the specified fifteen days time the c.cerned
Deputy Commissioner may refer the matter to the Zilla Parishad for
necessary actios.

(2) The reqgmisition for such a special meeting under Sub-Scc-
tion — (1) shall be signed by rot less than one third of the tota! num-
ber of members of the Gaon Panchayat and shall be delivered to the

~ President or Vice Pregident as the case may be, of the concerned Ancha-
gk Pamchayat with istimation to the Deprty Commissioner of ihe
istrict. '

i

» (3) Without prejudice te the provision under ihis Act a
President or a Vice-President of a Gaon Panchayat may be removed
from office by the concerned Archalik Panchayat with the approval of
the Zila Parishad for misconduct of hisjher duties or neglects or
incapacity to perform hisfher duties -or for being persistently remiss
in the discharge of or guilty of any disgraceful conduct and President
or Vice-President so removsd shall not be eligible for re.election as
Presiden: or Vice-President during the remaining term of office either
as President or Vice-President of such Gaon Panchayat.

Provided that no such Presideat or Vice-President of -a Gaon
Panchayat shall be removed from office unless he is given reasonable
opportunity to furnish explanation to the Anchalik Panchayat.

(4) A YVice-President so - removed from  his office uader
sub-jection (3) may also Le removed from membership of the Gaen
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Panchayat by the Government after the giving member a reasonable
epportupity to furnish his explanatien.

Resignation 16, A member of a Gaon Panchayat may resign hie membership
of members, in writing uuder his hand addressed to the President of the Gaon
Panchayai.

Meeting of 17. (1) A Gaon Panchayat shall meet for the transaction of business
the Gaon at least once in two months at the office of the Gaon Panchayat
Panchayat. apnd at such time as the President may determiue,

(2) The President whenever he thinks fit, and shall, upen the
written request of mot less than one third of the total mumber of
members and on a date within fifteen days irem the receipt of such
request, call a special meefing.

(3) Secven cle:r days netice of an ordinary meeting and three
clear days notice of a special meeting specifying the place, date and
time of such meeting and the business to be trapsacted therein shall
be given by ihe Secretary of the Gaon Panchayat aed fix the
potice on the notice-board ef the Gaon Panchayat office.

(4) The officers to whom notice is given under sub-section (3)
and other Government officers having jurisdiction over the Gaen Pan-
chayat area or any part thercof shall be entitled to attend every
meeting of the Gaom Panchayat and take part in the preccedings but
shall not be ecamtitled to vote.

(5) If the President fail to call a special mecting under sub-sec-
ctiom (2), the Vice-Presiagent or in his absence, one third of the total
number of members may call such a meetisg on a day 2ot more than
fifteen days thercafter and require the Secretary of the Gaon Pancha- °
yat to issuc motice to the members and to take such action as may
be necessary to convene the meeting.

18. (!) The Querum for a meecting of the Gaon Panchayat shall

%m:“‘ be ene third of the total number of members,

(@) If st the time appointed for the mceting a quorum is not
present, the presiding authority shall wait for thrity minutes, and if
within such period there is mo quorum, the presiding authority shall
adjourn the meeting to such time on the following day orsuch future
date as he may fix but not beyond fifteen days irom the date of the
adjourned meeting. However, the adjouraed meeting shall require no

quorum.

(3) The business which could not be considered at the meeting
so adjourned for want of quorum, shall be brought before and dis-
posed of atthe meeting 50 fixed.
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(4) Save as etherwise provided by or undes this Act, at every
meoting of Gaon Panchayat, the Presidert or in his absence the
Viee-Pregideny shall preside.

(5) The voting, in any meeting of Gaon Panchayat, if required,
shall be by ralsing of hands, except in the meeting where no-confide.
nctsl motien is discussed where the matter will be decided by secret
ballot. p

(6) All qusstiens shall, vnless otherwise specifically previded, be
decld ed by a majority of votes of the members present. The Presi-
dent[Vice-President presiding, as the case may be, unless he refrains
from voting, shall give his vote before declaring the number of votes
for and agaimst a question and inthe case of equality of votes, he may
give his casting vote. ;

(7) No men:ber of a Gaor Panehavat shall vote on, or take part
in the discussion of, amy question coming up fer consideratien at a
meeting of Gaon Panchayat, if the Qquestion is ome im “which epart
from its general application to the public, he hes any pecumiary fia-
terest, and if thc person presiding kas such am interest, he shall met
pieside over the mceting whem cuch quéstion ecomes up for comgidera.
tion.

(8) If the person pre:i inc is belicved by any member present at
the meeting to have any sucu peecuniary inferest in any matter under
discussion, and i a motion to that effect be carried, he shall sot
preside at the weeting during such disevssicn or vote on or take parg
in it. Any member of tie Gson Parch:yai n.ay be chosen to pre-
side at the meeting during its continuance of such discassien.

Functions of 19. Subject to such concitions as may be specified by the Govern-

g]:;x;' Pam- nene from time to time, the G:on Panciayat shail peiform the
¥ foociions specified below 1 —

1. GENERAL FUNCTION

(1) Preparaticn of Annual Plans for the devclopmenf of the
Geon Panchayat area.

(2) Preparation of Annual Budget of Gaon Panchayat.
{3) Mobilisation of reliefs in natural calamities.

(4) Removal of encroachments on public propertiea.

(5) Orgauising voluntary labours and contribution for community
vorks.

(6) Maintenance of essential statistics of villages.
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ILAGRICULTURE INCLUDING AGRICULTURE EXTENSION

(1) Identification and implementation of variews Agricultural Sch-
emes amounting not exceeding rupees fifty thousand for agricultural
development in the Gaom Panchayat Area with technieal assistance
from Agriculture, Co-operation, Irrigation and other concerned
departments.

(2) Development ¢f waste lands.

(3) Development and maintenance of village grozing lands andy
preventing their unauthor'sed alienation and use.

III. ANIMAL HUSBANDRY, DAIRY DEVELOPMENT AND

POULTRY:
(1) Improvemcnt of breed of cattle, pouitry and other ]ivestock.”
(2) Premotion of dairy farming, poultry and piggery.
(3) Grassland development.
IV. FISHERIBES:
(1) Development of fisheries in the villages.
V. SOCIAL AND FARM FORESTRY/MINOR FOREST PRODUE,
FUEL ANT” FODDER:
(1) Planting and preservation of trees on the sides of roads and
other public land under its control. ’
(2) Plantation of firewcod trees and fodder development,
(3) Promstion of farm forestry.
(4) Development of social forestry. 3
VI. KHADI, VILLAGE AND COTTAGE INDUSTRIES:
»

(1) Promotion of rural and cottage industries.

(2) Orgapisation of awareness camps, seminar and training pro-
gramme, agricultuiel and industriai exhibiticn for the benefit of the
rusal peogle.

VII. RURAL HOUSING:

(1) Distributior of house sites Within its jurisdictien.

(2) Meintenance of records rejating to the houges, site and
other privaie/public properties.
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VitI, DPRINKING WATER:

(1) Construction, repairs and maintenance of drinking water wells;
tanks #.u ponds and tube.wells.

{2) Prevention and control of water paliution,

i

(3) Maintenanse of rural water supply scheme.

IX. ROADS, BUILDINGS. CULVERTS, BRIDGES, FERRIES,
WaTERWAYS AND OTHFR MEANS OF COMMUNICATION.

(1) Construction and maintenance of village roads, drains and culverts.

i (2) Maintenance of buildings under its control jer transferred to
it by the Government or any public zutbority.

(3} Maintenance of boats, ferries and water ways,
X. RURAL ELECTRIFICATION:

Iscluding identification of locality for disiribution of electricity, pro-
viding for and maintemance of lighting of public streets and other
places.

AXI. NON-CONVENTIONAL ENERGY SOURCES:
: (1) Promotion and development of non-c:}nveﬁtiohal energy sources.

(2) Maintenauce of community non-comventional energy device;
inciuding bio-gas plants. ¥

(31 Propagation of improved’ chulhas and  other efficient energy
devices.

XIl. POVERTY ALLEVIATION PROGRAMME:

(1) Promotion of public awareness and participation in implemen-
tation of poverty alleviation programme for fuller employment and crea-
tion of productive assets. for the communrity. i

(2) * Stlection of beneficiaries under varieus [programmes incloding
IRDP through Gaon Sabha.

(3) Participation in cffective implementation of various schemes
and monitorin - theroef:

X'1. EDUCATION INCLUDING PRIMARY SCHOOLS :

1) Prometion of public awareness and participation in Primary
ord Secondarv. Educaticn. ‘

(2) Ensuricg “ull epro'ment and :ttendaxce in Primary Schoels
4nd@ its + o1 sgement juciuding the aifemdance [¢f the Primary School
teachers.
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XIV. ADULT AND NON-FORMAL EDUCATION
(1) Promotien of adult literacy.
XV. LIBRARISE:
{1) Organisati-n of village library and reading rooms.
XVI. CULTURAL ACTIVITIES:
(1) Premotion of sogial and cultural activities. -4
XVII. MARKETS AND FAIRS:
(1) Regulation of fairs including cattle fairs -and festivals.
XVIII. RURAL SANITATION :

(1) Maintenance of general sanitation, cremation and burial
grounds.

(2) Clearing of public roads, drains, tanks, ponds, wells and éther
public places.

(3) Maintenance and regulation of burning and burial grounds.
(4) Construction and maintenance of public latrines.

(5) Disposal of unclaimed corposes and carcasses.

(6) Management and control of washing and bathing ghats.
XIX. PUBLIC HEALTH AND FAMILY WELFARE :

(1) Implementation of family welfare programme.

-

(2) Prevention apd remedial measures against epidemics,

(3) Regulation of sale of meat, fish ond other perishable food
articles. )

¥ : N . s 5 %]
(4) Participation in programmes of human and apimal vaccination. -
(5) Licensing of cating and entertainment establishment.

(6) Destruction of siray dogs.

(7) Regulation of caring, tanning and dyeing of skins and hides.
(8) Regulation of offensive ard dangerous trades.

XX. WOMEN AND CHILD DEVELOPMENT :

(1) Participation in the implementation of women and child welfare
programme,
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(2) Promotion of school health and nutrition programme.

XXI. SOCIAL WELFARE INCLUDING WELFARE OF HANDI-
CAPPED AND MENTALLY RETARDED:

(1) Participaticn in the implementation of the social welfars pro-
gramme, including welfare of the handicapped, mentally retarded and
destitures and distribution of foodstuff on Social welfare programmes.

(2} Beleetion of beneficiaries and monitoring of the old age and
widews peusion schemes.

XXII. WELFARE OF THE WEAKER SECTIONS AND IN
PARTICULAR THE SCHEDULED CASTES AND
SCHEDULED TRIBES ¢

(1) Premotion of public awareness with. regard to welfare of
Scheduled Castes ang Scheduled Tribes and other weaksr sections.

(2) Pariicipation in the implementation of the specific progra:
mmes jor the welfare of the weaker section.

XXIII. PUBLIC DISTRIBUTION SYSTEM :

(1) Promotion of public awareness with regard to the distribu-
tion of essential comrmoditics.

(2) Monitoring the public distribution system including keeping
sharp vigilance to emsure full and equitable distribution of essential
commodities allotted by the State Government.

XXIV. MAINTENANCE OF COMMUNITY ASSETS :
(1) Maintenance of Community Assets.
“ {2) Preservation and maintenance of other Community Assets,

XXV. CONSTRUCTION AND MAINTENANCE OF DHARAM-
SALAS AND SIMILAR INSTITUTIONS.

& XXVI. CONSTRUCTION AND MAINTENANCE OF CATT&WLB
SHEL:S POUNDS AND CART STANDS.

XXVII, MAINTENANCE OF PUBLIC PARKS AND PLAY
GROUNUS.

XXVIII. CONSTRUCTION AND MAINTENANCE OF SLAU-
GHTER HOUSES.

XXiX. MAINTENANCE AND REGULATION OF MANURE.

XXX. SUCH OTHER FUNC{IONS AS MAY BE ENTRUSTBD
FROMV TIME 10 TIME BY ORDER OF THE GOVT.
IN THE DEPTT. OF PANCHAYAT AND RURAL
DEVELOPMENT.
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ﬁsgignﬂ!eﬂt 20. (1) The Government may, by notification and subject to such
of lUnctiolls. conditiops as. . may be specified therein, —

{a) trausfer to amy Gaon Panchavat the management and main-
.~ tensnce of a forest sitgated in the Panchayat area ;

.. (b). 'make nver to the Gaen Panchayat the management of waste
lands, 'pasture lapds or vacant lands belonging to the Goveimment
situated within the Panchayat area:

(¢) Provided that when any transfer of the management and
maivienanee of a forest is made uander clapse (a), the Goverument
shall direct that any amount requited for such management and
maintenance or an adeqmmte portion of income from sush forest be
placed at the disposal of the Gaon Panchayat.

, (2)  The Govermmeéent may, by notification modify any functiors
astigaed in this Section.

General 21. A Gaon Pznchayat shall have powers to de allacts necessary

powers of for or incidental to' the carrying out of the functions entrusted, assigned

g:;’;fs’f“ of delegated (o it aud, in particuiaz, and without ptejudlce to the
foregeing powers, to exercise all powers specified in this Act.

tides

Standing 22. (1) Every Gaon fanchayat shall constitute the following Stan-
. Committees. ding Cormmmittees by election from amongst the elscted members
Ritn “of the Gacn Panchayat—
(i) Development committee for performing functious relating to
agricultaral production, animal husbandry and rorel industries and
poverty alleviation programmes,

(ii) Social jusiice committee for perferming functions relating to :—
(a) promotion of educational, econemic, social, cuiteral and other ”

s 2« o interests. of Scheduled Castes am:i Scheduled Tribes and Backward
Ef Classes ;

(b) protection of such castes and elasses ‘“rom social mjnstice
‘and any fﬂrm of exploitatiens ;

v 2 1q 1 (€). welfare of wemen and children.

a1 e, (Hif) . Sociel welfare committce to perform  fumetions in respect of
) education, public health, public werks and other tunctions of the Gaen
Panchayat

“(2) (@) Each committee “shall consists of ‘not less than three or
mere thian’ four miembets iacluding the Presidens or the Vice-President,
iy 2 ‘the' case faay be.” The President of the Gaon Panchayat shall be-
» AR Ex=Officio ‘mewber and Chairman of all the three commitfees

¥

[
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Property
& fund
of . Gaon
Panchayat.

Piovided that the social jultice committee™ <hall~consist of one
member who is a woman an” one ‘meémber belonging te ' Scheduled
Caste or Scheduled Tribes as ' e case may be. :

(b) The Gaon Panchavat ° shail ‘be (omgpetent to co-opt to each
commitfee, the members of Agriculture Ficld Mahagement Committee,
Mahila Sawittee, Yubak Samitiee ard other similar badies recognised
by the Governmen?. Such cs:o iion shousld be decited /by the Gaon
Panchaya: by reseluytion ' with majority suppott.

(c) A re-sresentative of Co-operativé: Socities in  the ‘Panchayat
area shall be co-opied 1o the Development Committee :
Provided thay the co-vrted members shall have “the ‘iright to take
part in the deliberstion bHut skall Rave no right to vete.

(3) The Standing Cemmitiees shall perform the funciions refeired
to above, to the extent the - powers: are dolezated to them by the
Gaon Panchayat. _ .

23. (1) A ©laon - Panchayat shal! bave powers to a¢quire, hold and
dispose of property and o eater into contract:

Provided that in all cases of agquisition or- disposal ‘ef immiovable
properzy by the Gaon Panchayat, 11 shall obtain  the approval of
the Government,

(2) All properties, within ‘the losal {imit of the jurisdistion of Gaon
Panchayat, of tas sature hereinafter- in ‘this sectiom specified, other
thaa property maintained by  the ceatral eor Staté Gdvernment or a
local aucvoricy or any oiher Gaun Pauchayst, shall vest in and belong
to the Gaon Panehayat, and shall ~with all ofher properties of what=

sotver nature or kiad it may become vested in the Gaen  Panchavat’
3 yal,

be under its diracticn, raanagement and coatrol, that is to say—
(a) all‘common preéperties;

(b) all public sires's, including the sail, stones and other material
thereof aud all“drains, “oridges, -~ culverts, - trees, erection, materials
implements .2nd other thisrs provided for such streets;

(c) All public chainels, = water courses, sarings; tanks, ghats,
reservoirs, wells, pipes. pumps and other water works whether made,
laid or erected 2t the cost of the Gaon Panchayat or etherwise, and
all bridges, buildings, engine, werks, materiais connected therewith
or pertaining fthercte and also auy adjacent land (mot  being private
property) pertainicg o any pu*lic tank : :

Provided that water pipes and water works connected therewith
or pertaining thereto which with the consent of the Gaon Panchayat

-are laid or Setup in any street by the owner of any  mill, factory,

workshop or the like, primarily for the use of their employees shall
not be deemed to be public water works by-reason of their use by
the public. '
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(d) ail sewage, rubtish and offensive matter deposited on streets
or collected by the Gzon Panchayat from streets, latrines, urinals,
sewers and other places ;

(e) all public lamps, Lamp posts and apparatus connected there-
with or pertaining thereto; and

(f) all buildiags erected by tas Gaon Panchayats and all iamds
and buildings or the property trassferred to the Gaon Panchayat by
the Central or the State Government or acquired by gift, purchase
or otherwise for local pubiic purposes.

(3) The State Government may, exclude any street,  bridge or
drain from the operation of this Act or of any specified section of
this Act:

Previded that constructiom and maintenance of such items are done
by ether agency/Geoverpmenmt frem resources other tham Gaon Pan.
chayat fund :

Provided further that if the cost of the consiraction of the work
had been paid from the Gaou Pancmayat fund, such werk shall net
be exeluded from the operation eof this Act or sny special
section eof this Ac:i except after consideration of the views of
the Gaon Panchayat at a mecting.

(4) The Government may allocate to a Gaon Panchayat any
public property situated within its local jurisdictions, and thereupon
such property shall vest in and come usder the conirol of the Gaon
Panchayat.

Gaon Pan- 24. (1) For every Gaom Panchayat there shall be conatituted a
chayat fund. Gaon Panchayat fund bearicg the name of the Gaosn Panchayat and
there shall be placed to the credit thercof:—

(a) contribution and grasts, if any, made by the Ceatral or the
State Governmeat;

{b) comtribution and grants, if any made by the Zilla Parishad,
Anchalik Fanchayat or any other local authority;

(c) loans, if any, granted by the Central or the State Government ;

(d) all receipts on account cf taxes, rates and fecs levied by it ;

(e) all receipts in 1iespect of any schools, hospitals, dispensary,
buildings, institations or works vested in, ccmstructed by eor placed
under the coptrol amd managemert of the Gacn Panchayat.

(f) =li sums received as gifts cr contribution and ajl income from
any trust or cndowment made in favour of the Gaon Fanchayat ;

(g) such fines ard penaltics imprsed er realised under the provi-
siomg of this Aet as may be prescribed;
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Taxzation.

(h) all otber sums received by or ca behalf of other Gacn Paneha.
yat.

(2) Bvery Gasn Panchayat shall set apart and apply aanually such
sum ag may be reguired to meet the cost of its own administration
including paymeni of wages and purchase of {urriture and other office
equipment and stetjonery articles and to meet the charges on eleetri-
city, post and telegraphs, P. O. L. etc. and other iacidental charges:

Prov,ded that the total expenditure on establishment shall rot
exceed ene third of the total expenmditure of the Gaon Panchayat im
a year,

(3) Every Gaon Pascbayat shall have the powers to spend such
sums as it thinks fit for carrying out the purposes of this Act;

(4)The Gaon Panchayvat fund shall be vested in the Gaon Pan-
chayat and the balancs to the credit of the fund shall be kept in
the custady of the Gaon Punchayat Secretary.

25. (1) Subject to suck rules as may be made In this
behalf, a2 Gaon Pancliayat shali impose yearly :—

(a) tax on heuges and structures within the loeal limits ;

(b) on trades and callings carmried on c¢r held within the Jocal
limits of its jusisdiction, & 'ax or the tasis of the total annual
income accrusd fromn such trades and calling.

(2) Sebject to such rules zs msy be made in this behalf, a Gaon
Paachayst shall levy,

‘q) a duty in the shape of an adduional stamp duty on all pay.-
ments for admis.ion to anv entertainments;

(b) a fee for vroviding sanitary arrasgement at such places of
woskshop or pilarimage, foirs aod melas within  its jurisdictien as
may be specifiec by the Government;

(c) 2 water rate, where arrapgement for the supply of water for
drinking, irrigation or amy other purpose is made by the Gaen Pane
chayat within iis jurisdiciion;

(d) a lighting rate, where arrangement for lighting of public streets
and places is made by tbe Ga'n Panchayat within its jurisdiction;

(¢) a comservancy rate, w!ere arrangement for clearing private
latrines, uiinals is malde 5y ihe Gaon Panchavat within its jurisdiction.

(3) Subject to the ryles and bve - laws fremed in this behalf, a
Gaon Panchayat may impos: tax on the following :—

(a) sale of fircwood and thatch, conservance and siaughter house ;

(b) private hat, and private fisheries;
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(e . i 4

SHentg 53D “(¢) shops, pharmacics, tailoring, laundry, hair f“&‘g‘g saloon, car-
pentary works and sutomobile workshops, TV., V.C.R, radio and

dﬁpe vIl.wnatgp..: -:ec:"q:r vrvep‘frm! f'l.mps;, e dor &) peau il 20\

oito 1oy g, ULSUUHICOITE Yymg “fallow for two:consscntive years at &

iteels .. FAte mot cxceeding twenty five paise per bigha. for - every year, belng

: s9giedo payable joistly or severally by the owners of such land..

son  ilgd “f (é);!a, _cess ap fe_—e,on__ |

@t Isgeton & B

48 ¥

(i) registratior of catile sold within ‘he local area;

dars Boane o (ii) licenee for statting ies stall, hotel, sweet meat stall, restaurants;
OB BIEY g iAuRSIvRNsims > o i Beort Rgiain¥ Wi et .
. - s o s d FET 53 DS N £y B i !
29 508D 3ﬂ;(ifzi) _ca(r_tg,{ °?§"??°?fr Pmyclcs, bqafs@ and ricksl;gws of any kivd;
i BRI (4) The taxes ctc. thall be imposed !
" time ‘apd in such manmer a¢ may be prescribed.-

aledy ai ol em : Bel . VB F PR ; . .4 7] es ; -
(5) Aay person aggrieved by assessment, levy or imposition of any

tax or fec may appsal te the Anchalik Fanchayar. Any per-

~__sen sggrievad by the ordsr of ths Anchalik Paachayaf, may appeal
_befors the Zilia Parishad, whese “ecigion in this regard shall
Isvol ody aidijw - Do faal 7 O R TE e :
legaas (2305 () 410 “Handeoadi T e :
(6) Tre State Government, may sispend the levy or imposition of
eny tax or fee at any {ims and rescind such imposition in
20s0) 4 Jioust - consultaiien with the Ziila Parishad. .

¢ 511 oo (4

(7) Subject to such rules as ey be made in this behalf by a

<yag fle oo o0 " Gron Pamchayat, a Gaon Panchayat may levy tazes on a psrti-
cular trade or -cemmerce with s view to utilise the fund so

‘collected for the improvement of the facilities for development

1o worly Jone - of that particular irade or commerce with the approval of the 3

#5 svilohe o Aschalik Paschayst  concerned. . ot T, . /
. ok v o s S

26. Subject to the provision of (his section, every Gaon Panchayat

oFi nancial “g,41j e ntitled 'to “receivs share of Lond Revenuc anl Local Rates/

“"Gao i,“‘;:l'}ff’ grantssin=aid as prescribed from the copsolidated fund of the State as

chayat. recommended by the Siate Finance Com aissioa . constituted under
Section 113. of this Act.

ot duier 'y 43 "
alsous oliduq 10 soridull sk dnensi ass D% SR R i

appmtanibot~ed e P13 e malls T 2 grEiaRd £ iy

L b R 27. (1) Every “Gaon - Paichayst - shall, at. such .time aad in

RSN, ch manner as may be prascrivel, prepare in each year a budget
SR STUSf Cits estimated geceipts aud  disbuisement  for the fellowing year

BOUIPANTL 00q Shall - submit  toc budgst to ~the Aachalik Panchayat, having'

& 1 dsq  jurisdiction over the Gaon Panclayat.

\(2ji "fhe%ﬁ&li‘k Panchayat may within such” ﬁxﬁef a'(s; mayl,;be pres-
< sanard 1014 ctibed, either approve the budget or return it to the Gaon Panchayat
for su;h;no '“ﬁ@a’ga’ﬁ as it may diréct. On ‘such modification being made

. .
e Bt ~% » s .
7505 { ok %74 | 9% > IR ‘s
LUNIGT IR JILV I DOag. I88 3EvILG 18

, assessed and_realised at such

“y
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the budget shall be re-submitted within such time as may be prescribed
for approval of the Anchalik Panchayat.

(3) No expendi:ure shall be incurred unless the budget is appro-
ved by the Anchalik Panchayst. If the Anchalik Panchayat fals to
convey ifs approval wit in ‘he tme prescrited for the p rpos-, the
budget shall be deemed to have been approved by the Anchalik Panciayat.

Accounts 28. (1) Accounts of income and expenditure of ever Gaon Pin-

*;,Tfé;("?(t’n chayat shall be kept in such form and manner as may be nreseribed
pehayats and the Secretary of the Gaon Panchayat shall be responsible tor

maintaining the accounts of the Panchayat properly.

(2) Tre Secretary of tie Gaon Parchayat shall not incur any ex-
penditurz/ without the approval of the President of the Gaoo Pancha at.

Audit 29. (1) The audit of the accounts of the Gaon Panchayat shall

be carricd out by the autbority as may be prescribed by the Govirn-
ment and a copy ol the audit report shall be forwarded to the Gaon
Panchayat within one month of the completion of the audit.

(2) On receipt of the audit report referred to in sub-section (1),
the Gaon Panchayat shall either remedy the defects or irregularities
which have been pointed out in audit and sen to the Anchalik Pan-
chayat and the Director of FPanchayat and Rural Development, Assam
within three months, an intimation of its having done so or shall,
within the said period, supply any further explanation to the Anchalik
Panchayat and tre Director of Panchayat and Rural Development,
i1_3xssa1m in regard to such defects or irregularities as it may wish to
urnish. :

’

« Saff of 30. (1) There shall be a Sccretary, and other staff as may<be
Gaon Pan-prescribed by +.overnment in every Gaon Panchayai who stall be

chayat,

appointed 8 provided n Section-140 (1) and/or deputed by Govera-
ment from time to time. In espect of the provincialised emplo.
yees, the Director of Pancbaya: and Rurali Developmeut shall be
the appointing auihority.

2) The S:cretary shall be in charge o! the offce of the Gaon
Panchayat and srall perfors andexerosc, 2]l the powers and duties
imposed or conferred upon him by or under this Act, any rules
or bye-laws made thereunder. :

(3) The salaries etc., of the employees of the Gaon Panchayat
shzll ve paid in ths manner as may be prescribed by 1h- State
Government.

(4 The Gaon Panchayat shall not appoint or engage 2ny person
for any pcst in the Gaon FPanchayat. :

(5) Regardirg discipline a: u control, the Secretary shall act in
all matters under the control of the FPresident ¢f 1he Gaon Pancha-
yat thiough whom he shall be responsitle to tie Gacu Panchayat.
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CHAPTER~—~V

BSTABLISHMENT AND CONSTITUTION OF ANCHALIK
PANCHAYAT ‘

mg‘z?’::g: 81. (1) For each Development Block there shall be an Anchali

chalik Pan. P 20chayat baving jurisdiction. save as otherwise - provided in this

chayat Area Act, over the cniire Deveiopment Biock jurisdiction excluding

of Anchalik such portion of the Block as are included in a Town Committee and

Panchayat. gg are jincluded ina Municipality/or under the authority of Municipal
Corporation, a Sanitary Board or cantonment area or a notified areg
constituted under any law for the time ‘being in force:

Provided that a Block may comprise of such villages as are not
contiguous or have no commoa boundaries and sre separated by an
area to which this Act, does not extend or in which the remaining
sections of this Act, have not come into force.

(2) Evesy Anchaiik Paicchayat shall be a body corporate by the
name of Anchalik Panchayat and shall have perpetual succession and a
*common seal and subject to- such restrictions as are imposed by or
under this or any ether enactmert, shall be vested with the capacity
of “sueing or being sued in its corporate name, or acquiring, holdieg
and transferring propesty, movable cr immovable whether witk out or within
the limits of the area over which it has authority, of entering into
contracts or doing- all thirgs, necessary, proper and expedient for the
purpose for wiich it is comstituted.

Constitution 32. (i) Every Anchalik Panchayat shall consist of :—
ef Anchalik
Panchayat,

- &

(3) One member from each Gaon Panchayat .to bedirectly elected

from the térritorial corstituencies of the Gaon Pancbayats under the
jurisdiction of the Anchalik Pauchayat.

(b) The Presidents of the: Gaon Panchayats falling  within the
jurisdiction of the Anchalik Panchavat. ‘

(c) The Membeis of the House of People and the Members of
the Legislative Assembly ~ of the State representing constituencies
which comprise wholly or partly, the Anchalik Panchayat.

(2) Every member shall have the right to vote ‘whether or mnot
chosen by direct electiom in the meetings of the Anchalit Panchayat,

Election of 33.. (1) One Gaon Panchayat area shali form & constituency
Members; fop electing one member directly to the Amnchalik Panchayat.

1"~ {2) The allotment - of seat" under sub-section (i) for directly
~elected members shall be the same throughout the entire State,

g
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{

Reservation 34. (1) Seats shall be reserved in a Anchalik Panchayat for the

of Seats. Qoleduled Castes and Scheduled Tribes; and the number of seats
so reserved shall bear, as mearly as may be, the same proportion to
the total number of seats to be filled by direct election im that
Anchalik Panchayat as the population of the Scheduled Castesin that
Anchalik Panchayat area cr of the Scheduled Tribes in thag An-
chalik Panchayat area bears te the total population of that area
and such seats may be allotted by rotation 1o different constituencies
in a Anchalik Panchayat in such manner, as may be prescribed.

®
(2) Not less than one-third of the total number of seats reserved
under Clause (1) shall be reserved for women belonging to Scheduled
Castes as the case may be the Scheduled Tribes.
x (3) Not less than one.third, (including the number of seats

reserved for women belonging to Scheduled Castes and Scheduled
Tribes ) of the total number of seats to be filled by direct election
in every Anchalik Panchavat, shall be reserved for women and such

\ seats may be allotted by rotation to different territerial coastituencies
of & Anchalic Panchayat, in such rwanner as may be prescribed.

: gur;*iﬁr;c 35. Every Auchalik Panchzyat, save as otherwise provided im
Panchayat, this Act, shall ~continue for aterm of five years from the
date appointed for its first meeting.

Election 36. (1) The election to constitute an Anchalik Panchayat shall be

Process for
Anchalik  completed—

Panchayat. " 3 2 . 4
(a) before the expiry of its duraticn specified in Sectiom 35 ;

(b) in case of dissolution, before the expiration of a period of
six months from the date of its dissolution §

Provided that where the vemainder of the period for which the
~ dissolved Anchalik Panchayat would bave continued, is less than six
months, it shall not be necessary to hold any election under this
clause for constituting the Anchalik Panchayat for such period.
m (2) An Anchalik Panchayat congtituted upon the dissolution be-
: fore the expiiation of its duration, shall continue only for the remain-
der of the period for which the dissclved Anchalik Panchayat would
have continued under Section (35) had it not been dissolved.

Fiaction of 37. (1) The directly elected members of the Anchalik Panchayatghall
President  €leCt from amongest the members twe members as President and Vice-Pre-
and Vice sident respectively of the Anchalik Panchayat in a meeting ( which
President of shall be called the first rmeeting of the Anchalik Panchayat ) to be
Anchalik Pa- oonyened by and presided over by the Deputy Commissioner of the

chay SR 7 : s
seat. District in the manner prescribed. The Deputy Cominissioner may
delegate the powers of preriding over such meeting to any officer not

below the rank of Class-I Gazeited officer.

(2) If there occurs casual vacancy in the office of the President
or the Vice.President. the members shall elect another!member from
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amongst tke members 2s hercinsfter provided, as the Persident or
the Vice President, as the case may be, in the mznner prescribed :

Provided that no election shall be held if the vacancy is for a
period of less than one month,

Reservation 38. (1) There sh@é% bz reserved . by the Government in the

for the offi- prescribed manmer,- v
ces of the Pr-
esident and

—Presides : 3 :

X?%?Pgiclh;_ (a) such number of offices of the President of Anchabk Pan-
lik Pancha- chayats in the district for the person belonging to the Scheduled
yat. Castes and. Scheduled Tribes and the number of such offices bearir ¥

as realy as may be the same propcriion to the toial number of
ofbces in the District as the populaiiin of the Scheduled Costes in
the Di-tricts or of the Scheduled fribes in the District bears to

. th- total populaton of the District;
ai (b) not less than cme-third of the to'z] bpumber of offices of
sd Presidert and Vice.President «f the Archalik Farchayais in the dis-

trict for eact: of ihe cateporier reserved f{or persons belorving to the
Schedul-d Castos, Scheduled Tri' es and those which are non-rescrved
od for women :

P ovided that the offices reserved under thiz sub-scction shall be

4 by rotaiion in cifferert Anchaiik Panchayats: "
e b ) § 3 oty . 5
Provided " furth-r that the principle of rotation for the purpose
of reserva ion “¢f offices under this sub-section shall commence from
odi d: the first election to be held sfter the commencemsnt of the Act.
Iia 8. -
gids 19b , : : ; ;
Bin (2)" Save as otkerwise rovided in this Act, the Pr-sident
“ “and Vice-President of the Archzlik Panchayat shall hold office for the
od amoiyloterms of office »: the, members of the snchalik Panchayat.

-sigmer sdb W

M“fﬂfﬁwiféggf 39, (1) The allowances of ‘President and  Vico-President and

of Pr\(;:ildent Mfabers  of Amchalik Panchavat shall be as may be prescribed.

ce :
ﬂp@i‘}mem“ AL
uan‘d»- :m%sf;,u a3

0{ , Evm member of the Archal’k Panchavst other than the
5% mlf ? o8 dqx anc the Vice President shall be entitled to reccive :itting
an Fdi X gﬁyazgs as may be prescribed.

iy

%o.24he President shaii,

toq 181
Bowers

functions and
j guxgles :rif‘ the;g ¥

!ﬁ&lﬁ E’ﬁ q cgm?enp, preside over and condact maerings of Anchalik
gancha}at f‘xnéﬁ%
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(b) discharge all duties imposed and exercise all ihe powers
confered on him urder this Act, and the rules made  thereunder
and perform such functions entrusted to Lim by the Government
from time to time;

(c) exercisc supervision over the Executive Officer for - securing
implementation of the resslutions or decisions of th: Anchalik Pan--
crayat or of the Stipding Tommittees which arc not inconsistent with
the provisions of this Act, or any general or special direction fissued
under this Act;

(¢4) exercise overall supervision over the firancial and exccuiive
admirigiration of the Aunchalik Panchayat and place before the Ane
chalik Panchayat all quesiiong copnected t!egewith which shall ap-
pear to him to require its ordsrs and for this.purpose may call for
iecords of Anchalik Fanchayat. -

Powers, 41, Th: Vice-President of an Anchalik Panchayat shall—
functions and
duties of
Vice-Presi- é < ! 4 N
dc‘,ﬁiofre;m- (a) in the =bsence of the President, preside at the meeting
chalik Pan- of the Anchalik Panchavat ;
chayat.

(b) exercise such powers and perform such duties of the Presi.
dent of the Anchalik Panchayat as the President from time to time
may, subject to the rules made by the Govi. in that behalf, delegate
to him by an order in writing ; and

(€) pepding the cleciion of the Prosident or during the absence
cf the Presidint fro the Panchaya: arca or by rea.on of leave for
a period exceedinz thiry days, exercise the poawers and perform the
duties of the President,

Resignati- 42. (1) A member holding the office as Presideat of the
on or remo- Anchalik Panuchayat may resicn bis office at anv time by v riting
val of theynder his own hand addressed to the Deputy Commissioner of the
President CACao et . R e t
and Vice concerned district and the Vice-President may resign his «fice at any
President  time by writing under his hasd addiessed to the FPresicent of the
of Anchalik Anchalik Panchavat und im absence of the President to the Deputy
Panchayat. Commissioner of the concerned districs.

"

(2} Every Presideat and Vice-President of Anchalik Panchayat shall
vacate oidce, ii he ceases to be a member of the Anchalik Panchayat.
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No confi- 43. (1) Every President and ' Vice-President of the Anchalik
dence "’.°‘s‘t' Panchayat shall be deemed to have vacated his office forthwith,
e 3oaiif by a resolution express want of confilence in him is passed
dent and the by 2 majority of two.third of toiel pumber of the members of the
Vice-Presid- Anchalik Panchayazt. Such a meeting shall be specially convened with
cnt of Anch- the approval of the President of the Anchalik Panchayat. Such mecting
yalt. “NCI2 shall be presided  over by the President if the motion is agairst Vice-

President and the Vice-Presiden: if the motion is against the President.
In case such a meeting is not converned ‘in the Anchalik Panchayat v
within a period of fifteen days from the date of receipt of the notice,
the Secrerary of the Anchzlik Panchayat shall refer the matter to the
President of the Zilla Parishsd with intimation to the Deputy Commis-
sioner. The President of the Zilla P.richad shall then arrange for convening
the meeting within fifteen d: f{rom the date of receipt of intimation. &

(2) In case the Zilla Parishad is not convening the meeting with-
in fifteen days time and disposedthe m atter accordingly, the concerncd
Deputy Commissioner may 1cfer the wmatter to the Government and
Governmwent shall ip that case tske acpropriate action.

(3) The requisition for such a special m ®eting chall be signed by
not less than onme-third of the total membe™ of Anchalik Panchayat
and  thall be delivered to the President of the Zi/la Paristad
witk intiration to the Deputy Commissioner. The President of
the Zilla Parishad shall within seven days from the date of
receipt of the requisition, convene a special mecting of the Anchalik
Panchayat. The meeting shali be held on a date not later than fifteen
days from the date of issue of the notice of the meecting.

(4) In the event of removal cither of the President or the Vice-4
President of the Anchalik Panchayat, the Ancaalik Panchsyat shall
elect, from amongst the members in the sazme manner as under
sudb-section (2) of Section-37 a President or a Vice President as the
case may be : ;

>

Provided that such member shzll not be eligible for re-election
as/ President or Vice-President during the remaining term of office as
member of the Anchalik anchayar,

(5) Every Piesident or Vice-President of the Anchalik Panchayat
shail after an opportunly is afforded for hearing him, be removeable
from his office ss Presideat or Vice-President by the Zilla Parishad
with the approval of the Government for misconduct in the discharge
of office duties, for being persistantly remiss in the discharge of his
duties and a President or a Vice-President to removed shall. remain
in the office of the member.
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(6 A President or a Vice-President removed from his oftce under
sub-gection (5) may also be removed by the Government from member-
ship of the Anchalik Panchayat.

Resfenation .~ 44, A member of an Anchalik Panchayat may resign his mcmbership
of Anchalik 10 Writing under his hand addressed to. the Presideat of the Anmchalik

e Panchayat, Panchayzt and his cest shall become vacant immediately.

-

/
Meeting of 45, (1) An Anchalik® Panchayat shall hold a meeting for the
Anchalik  transaction of .‘business at leagt once in two months (hereinafter
Panchayat. 3 this section called the ordimary meeting) and shall subject to
the provisions of the following sub-sections, make -regulations not
inconsistant with the provisions of this Act, or with- any rules
made thereunder with respect te the cate, hour, notice, manage-
ment and adjouroment of its meetings and generally with respect
to transaction of business thereto.

{2) Every meceting of the Aachalik Panchayat shall -ordinarily be
held -at the tiead Quarters of the Anchalik Panchayat.

{3) The date of the first meeting of the Ancialik Panchayat,
after the fir t constifution or re-constitution, shall ‘be fixed by the
Deputy  Commissioner -~ of the district. and date of each subsequent
ordinary -me:ting  shall be fixed at the previcus :neeting'of the
Anchalik Panchyat, provided thit the President may for sufficient
reasons, alter the day of the meeting to a subsequent iate. The
President may whenever he ihinke fit, shall, upon the written request
of not less than one-tbird of the tot:l number of members and on
a date within fifteen days from the receipt of such request, eall a
special meeting. Such request shall specify the object fo. which the
meeting is proposed-to be - czlled. 1If the President fails to call the
Special meeting, the Vice President or one-thitrd of the total number
of members mmay call the special meeting for a day not more than
fifteen days after representation of such request and reouire the Ex.
ecutive - Officer to give netice to the members and to take such
action as may be mnecCessary to convene the meeting,

{4) Ten clear days netice of an ordinary meeting and seves
clear days motice of a spec.zl meeting specifying the time a$ which
{ the meeting is to be heid and the businessto be transacted thereat,
shall be ~sent to the members and pasted up at the office notice board
of the Anchalik Panchayat. Such notice shall include, in the case of a
special meeting, any motion or preposition mentioned in- ths written
request made fer such meeting:
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(pQuorum - 46. (1) One-third of the total numbe: of members of the An-
olik Pancha. chalik Panchayat shall form a quorum for tansacting business
yat mecting. at 2 meeting of the Anchalik Panchayat. If at the time appoin-

ted for a meeting a quorum is not present, the person presiding
shall wait for thirty minutes, an d if within such period, there
is a quorum, proceed with the meeting, but if within such
period, there is no quorum, the person presiding shall ad-y
journ the mecting to such hour on somc future date as he
may fix. He shall similarly adjourn the meeting at any time
after it has begun, if his attention is drawn to the want of
quorum. At such adjourned meetings, no quorum shall be,
necessary and the business which would have been brought”
before the original meeting, shall be transacted.

(2) Every meeting shall be presided over by the Presi-
dent or if he is absent, by the Vice President and if both
are absent or if the President is absent and there is no Vice-
President, the membres present shall elect one from among
themselves to preside.

(3) All questions shall unless otherwise specifically pro-
vided, be deccided by a majority of votes of the members
present and voting shall be by raising of hands. The Presi-
ding Member, unless he refrains from voting, shall give vote
before declaring the number of votes for and against a ques-
tion and in case of equality of votes, he may give his casting,
vote. ?

(4) No member of an Anchalik Panchayat shallvote on, or
take part in the discussion of, any question coming up for?
consideration at a meeting of the Anchalik Panchayat. o~
any committee, if the question isone in which apart from
its original application to the public he has any direct
pecuniary interest.

. (5) If the person presiding is believed by any member
present at the meeting to have any such pecuniary interest
in any matter under discussion, and ifa motion to that
effect is carried, he shall not preside at the meeting du-
ring such discussion, or vote on, or take part ia it. Any
member of the Anchalik Panchayat maybe chosen to preside
over the meeting during the continuance of such discussion
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(6) No propositicn ‘shall be discussed at any
ordinary meeting unless it has been entered in the
notice convening such meeting or in the case of
a special meeting, in the written request for such meeting.
A member may propose any resolution connected with
or incidental to the subjects included in the list of
business- The President may prcpose any urgent subje ct
of a routine nature not included in the list of business if
no member objects f0 it. No permission shall be given in
the case of a motion or proposition to modify or cancel
any resolution within three months after the passing there-
of except in accordance with sub-scction (8). The order
in which any business or propcsition shall be brought for-
ward at such meeting shall be dctermined by presiding
authority who, in case it is prcposed by any member to
give particular proposition, shall put the proposal to the
meeting and be guided by the majority of votes given for
or against the proposal. .

(7) Any ordinary meeting may, with the consent of a
majority of the member present, be adjourned from time
to time, but no business shall be transacted at any adjour-
ned meeting other than that left undisposed at the mesting
for which the adjournment took place.

(8) No resolution of Anchalik Panchyat shall be modi-
fied or cancelled witl.in six months after the passing there-
of except by a resolution passed by not less than one half
of the total number of members at an ordinary cr special
meeting, and nctice tlereof shall have been given fulfil-
ling the requirements of sub-secticn (4) and sctting forth
fully the resolution which it is proposcd to modify fully
or cancel at such mecting 2nd moticn or prcposition for
the mcdification or ‘cancellation ¢f such resoluticn.

i 47. The proccedings cfevery meeting shall be recorded
%Panchayat in the minutes beok immediately after the delcberations
meetings of the mecting and shall, after being read cver by the
and miautes gy o 2 £ ; i ;
book of An- presiding authority of the mccting, be signed by him.
g{}g‘ig. Pan- The action taken on the decision of the_ Anchalik Panchay?t
" shall be reported at the mnext mecting of the Anchalik
Panchayat. The minutes book shall nct be taken outside
the Anchalik Panchayet office under any circumstances. The
Executive Officer shall be the custodian ¢f the minutes

book.
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g e 48. The Anchalik Panchayat may require the presence
overnment 3 . .
Omcer inOf Government  officers at  the  meetings. If it
Auchalik appears 10 an Anchalik Panchayat that the attendance
anchayat_\f ~ i 5 : W e
meetings, Of any officer qf the Government, having jurisdiction over an
arca of a district or Icss than a district and not working under
the Anchalik Panchayat, is desirable at a mecting of the Ancha-
liv ~ Panchayat thc Executive officer shall; by a letter
addressed to such officer not less than fifteen days before
the intended mecting, request that officer to be presesi o
the meeting and the officer shell, unlcss prevented by

ness or othér reasonable causc, attend the meeting @

Provided that thc officer on receipt of such letter may,
il he, for any of the causes aforesaid, is unable to be present
there by himsclf, instruct his deputy or other compctent
subordinate officer to represent hun 2t the meeting.

General fune . 49+ (1) The General functions of the Anchalik Panchayats

ctions of An- Shall be—
chalik.
Panchayat.

(a) preparation of Annual Plans in respect of the sche-
mes entrusted to it by virtue of the Act and those assigned
to it by the Government or the Zilla Parishad and submi-
ssion therecf tc the Zilla Parishad within the prescribed
time for integration with the District Plan ;

(b) considcration and  consolidation of the Annual
Plans ¢ f all Gaon Panchayats under the Anchalik Panchayat
and submission of consclidated plan to the Zilla Parishad

al

(c) preparation of Annual Budget of the Anchalik
Panchayot and submission to Zilla Parishad for approval
within the prescribed time ;

(d) performing such functions and executing such works
as may be entrusted to it by Gocvernment or the Zilla
Parishad ;

(e) to assist the Government in relief operation in natural
calamities ;
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(2) Agriculture inciuding Agricultural Extension—

(a) identification and implementation of schemes not
exceeding rupees two lakhs and not below rupees fifty thousand
for the agricultural development of the Anchalik Panclayat
area with technical assistance and supervisicn from the

= Department of° Agriculture, Co-opcration and Irrigationetc.

(b) maintenance of agricultural seed farms and horti-
cultural nurscries ;

(c) stcring and distribution of insecticides and pesticides ;
(d) propegation of improved methods of cultivation ;

(e) promotion of cultivation and marketing of vege-
table, fruits and flowers ;

(f) training of farmers and extension activities.

(3) Land Improvement and Soil Conservation—

(a) assisting the Government and Zilla Pairishad in  the
umplemerntation of land improvement and soil conservation
programmes of the Government.

(4) Minor Irrigation, Water Management, Watershed
® Development-—

(a) assisting tiie Government and the Zilla Parishad in
construction and maintenance of minor irrigation works ;

L]
£

(b) implementation of individual irrigation woiks ;

(c) assisting the Government and the Zilla Parishad in the
implementation of schemes on Development of Ground
Water! Resources, and Watershed Development Progrmmes.

(5) Poverty Alleviation Programme--
(a) planning and supervision of implementation of poverty

alleviation programmes and schemes and providing guidance
iherefor.
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(6) Animal Husbandry, Dairying and Poultry—

(a) maintenance of Veterinary and Animal Husbandry
Services ;

(b) improvement of bieced of cattle, poultry and other
livestock ;

(c) promotion of dairy farming, poultry and piggery ;

(d) prevention ¢f epidemics and contagious disease ;

(7) Fisheries—
(a) promotion of fisheries development ;
(8) Khadi, Village and Cottage Industries—

(a) promotion of Rural and Cottage Industries;
(b) organisation of confercnce, seminars and training
programmes, agricultural and industrial exhibitions ;

(9) Rural Housing—

(a) implenientation of housing scheme and distribution
of house sites in villages—

(10) Drinking Wat.r—

(a) establishment, repairs and maintenance of rura] water
supply schemes ;

(b) prevention and contro! of water pollution ;
(c)- implementaticn of rural sanitation schemes ;

(11) Social and Farm Forestry, Minor Forest produce, Fuel
and Fodder—

(a) plenting and preservation of trees on the sides of
roads and other public land under its control;

(b fuel plantation and fodder development ;

(¢) promotion of farm forestry ;

(12) Roads, Building, Bridges, Ferries, Waterways and other
means of communicaticn—

(a) construction and maintenance of public roads, drains,
culverts and other means of communication which are not under
the control of any other local autiorities of the Government;

(i
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(b) maintenance of buildings or other properties vested
in the Anchalik Panchayat ;

(c) maintenance of boats, ferries and waterways not un-
der the Govt. or any other local bodies ;

(13) Non-Conventional Energy Sources :

(a) Promotion and development of non-conventional en-
ergy source -

(14) Education, including Primary and Secondary Schools :

(a) Promotion of Primary and Sccondary Education:

(b) Construction, repairs and maintenance of Primary
Schoo!l Buildings.

(c) Promotion of Social Education through Youth Clubs
and Mahila Mandals.

(15) Technical Training andVocational Education :
(a) Promotion of rural artisan and vocational training.
(16) Adult and Non-Formal Education :
(a) Implementation of Adult Litcracy Progiamme-.
(17) Cultural Activities :
(a) Promotion of social and cultural activities.
(18) Market and Fairs :
(a) Regulation of markets, fairs and festivals.

(19) Health and Family Welfare :

(a) Promotion of health and family welfare programme.

(b) Promotion of immunisation and vaccination progra-
mme.

(c) Health and Sanitation at fairs and festivals.

(20) Women and Child Development :
(@ Promotion of programmes relating to development of
women and children.

(b) Promotion of school health and nutrition programme-
(¢) Promotion of participation of voluntary organisations
in women and child development programme.
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(21) Social Welfare including Welfare of Handicapped,
Mentally Retarded :

(a) Promotion of social welfare programmes including
welfare of handicapped, mentally retarded and destitutes ;
procurement and supervision of distribution of foodstuff
in social welfare programmes.

(b, Monitoring the old age and widows pensions and
pensions cof the handicapped.

(22) Welfare of the weaker section and in particular
of the Scheduled Castes and Scheduled Tribes:

(@) Prcmotion of welfare of Scheduled Castes, Sched-
uled Tribes and other weaker section

(b) Preventing such castes and classes frem social
injustice and exploitation.

(23) Maintenance of Community Assets :

(a) Maintaining of all community assets vested in
it or transferred by the Government or any local authority
or organisation.

(b) Preservation and maintenance of other community
£.8S€ets.

(24) Public Distribution System :

(a) Promotion of distribution of essential commodities
through fair price shops in the villages. Panchayat will
also keep sharp vigilance overfzir and equitable distribution
of essential commodities. Panchayat will educate the people
about consumer’s rights and assist in redressal of Consumer’s
grievances.

(25) Rural Electrification :

(a) Promotion of rural electrification.
(26) Co-operation:
(a) Promotion of co-operation activities.

(27) Libraries:
(@) Promotion of libraries.

(28) Such other functions that may be entrusted by
the Government or the Zilla Parishad.

v
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General 50. The Anchalik Panchayat shall have powers to do all
o hai acts necessary for or incicental to the carrying out of the
Panchaya® functions entrusted or delegated to it and, in particular and

without prejudice to the foregoing powers to exercise all

powers specified in this Act.

W R 51. Anchalik Panchayat may, by notification delegate
y to the Executive Officer or any other officer, the powers
conferred by or under this Act.

* Standing 52. (1) The Anchalik Panchayat shall have the following
Commiiters s 3 3
o amtecs standing comimittees —
Panchayat.

'a) General Standing Committee ;
(b) Finance, Audit and Planning Committee ;

(c) Social Justice Committee,

(2) Each standing commitiee shall consists of such
number of members not exceeding six including the Chair-
man, as may be specified by the Anchalik Panchayat, and
chosen by the Anchalik Panchayat fron: amongst its mem-
bers.

- (3) The President of the Anchalik Panchayat shali be
the Chairman of the General Standing Committee and
Finance, Audit and Planning Committee, The Vice-President
of the Archalik Panchayat shall be the Chairman of the
8 Social Justice Committee.

(4) No member of the Anchalik Panchayat shall be
eligible to serve in more than one standing committee and
the term of the membership will nct exceed one year at
a time,

(5) The Executive Officer of the Anchalik Panchayat
shall be the Ex-Officio Secretary of every Standing Co-
m.ittee.
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Functions of 53. (1) The General Standing Committee shall perform
the Standing { . P A . .
Commitree -UNCtions relating to the establishment matters, communication,

buildings, rural housing, relief against natural calamities,

water supply and all miscellaneous residuary matters.

(2) The Finance, Audit and Planning Committce shall
perform the functions relating to the finance of the Anchalik -
Panchayat, training, budget, scrutinising proposals for increase o
of revenue, examination of receipts and expenditure statement,
consideration of all proposals affecting the finance of the
Anchalik Panchayat and general supervision of the revenue
and expenditure of the Anchalik Panchayat and planning
and consolidating the Anchalik Panchayat Plans, co-opera-
ticn, small saving schemes and any other function relating
to the development of Anchalik Panchayat areas.

v

(3) The Social Justice Committee shall perform funct-
ions relating tc :

(a) promotion of educational, economic, social, cultural
and other interests of the Scheduled Castes,
Scheduled Tribes and Backward Classes ;

(b) protecting them frcm sccial injustice and all other
forms of exploitation ;

(c) amelioraticn of the Scheduled Castes, Scheduled
Tribes and Backward Classes ; ¥

(d) securing social justice to the Scheduled Castcs,
Scheduled Tribes, Women and other weaker sec-

tions of the society. <

(4) The Standing Committees shall perform the fuact-
ions refcrred to above tc the extent the pcwers are dele-
gated to them by the Anchalik Panchayat.

Procedureof ~ 54, (1) The Anchalik Pancheyat may frame regu-

Committees. 1atjons relating to selection of members of committees,
ccnduct of business therein and all other matters relating
to them.
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Power to-
arquire, hold : . 4
disposeacquir €, hold and dispose of property and to enter into

or

(2) The Cheirman of every committce shall, in respect
of the woik of the ccmmittee, be entitled to call fcr ary
information, rcturn, statement, account or report from the
officc of the Anchalik Panchayat and to enter in and ins-
pect any immovable property of the Anchalik Panchayat cr
works in progress connected with the works of the committee.

(3) Each Committee shall be entitled tc require atten-
dence at its mectings, any officcr of the Anch:lik Panchayat
who is ccnnected with the work of the Ccmmitiee- The
Ex-Officio Secretary [referred te in  sub-section (5) of Sec-
tion-52] shall under instruction cf the Committee, iscue no-
tices and secure the attendance of the Officer.

55. (1) An Anchalik Panchayat shall have the power to

of property. contract :

Provided that in all cases of acquisiticn or disposal
of immovable pioperty, the Anchalik Panchayat shall obtain
the previous approval of the Government through Zilla
Parishad.

(2) All roads, buildings or other works constructed by
an Anchelik Panchayat with its own fund shall vest in it.

(3) The State Government may allocate to an An-
chalik Panchayat any public property situated within its
jurisdiction, and therevpon such property shall vest in and
come under the control of the \ Anchalik Panchayat.

(4) Where an Anchalik Panchayat requires land to
carryout cny of the purpose ¢f this Act, it may ncgotiate
with the persons having interest in the said land, and it
it fails to reach at an agreement, it may make an
application’ to the Deputy Ccmmissioner of the district {or
acquisition ¢f land, who mey, if he is satisfied that the
land is required for a public purpose, take steps where
permitted by law to acquire the land under the prcvision
of the relevant land acquisition Act, and such land shall
on acquisition, vest in the Anchalik Panchayat,

|
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56. (1) For every Anchalik Panchayat, there shall be
constituted an Anchalik Panchayat fund bearing the name of

the Anchalik Panchayat and there shall be placed to the
credit thereof—

(a) contribution and grants, it any, made by Central
or State Government, including such part of the
land revenue collected in the State as may be
determined by the Government;

(b) contribution and grant, if any, made by the
Zilla Parishad or any other local authority ;

(c) loans, if any, granted by the Central or the State

Government or raised by the Anchalik Panchayat
on security of its assets;

(d) all receipts on account of tolls, rates and fees
levied by it;

(e) all receipts in respect of any schcols, hospitals,
dispensaries, buildings, institutions or works, vested
in, constructed by or placed under the control
and management of the Anchalik Panchayat ;

(f) all sums reccivcd as gifts or contributions and all
income from any trust or rndowment made in
favour of the Anchalik Panchayat ;

(g) sucl fines and p_nalties imposcd and realised under
the provisions of this Act, cr of tl,€ bye-laws made
thercunder, as may be prescribed, and all other

sums received by or on behalf of the Anchalik
Panchayat,

(2) Every Ancialik Panchayat shall set apart and apply
annually such sums as may be required to meet the cost of
its own administration including the payment of salary,
allowanccs, provident {fund and gratuity to the officers and
employces. The tctal expcnditurc «n establis; ment shall not
exceed one-third of the total expenditurc «f the Anchalik
Panchayat without prior approvai of the Government.

(3) Every Anchalik Panchayat shall have powers to
spend such sums as it thinks fit for carrying out the
purpose of this Act.
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‘Taxes,

(4) The Anchalik Panchayat fund shall be vested in
the Anchalik Panchayat.

(5) Subject to such general control, as the Anchalik
Panchayat may exercise from time to time, all crders
and cheques ior payment from the Anchalik Panchayat fund
shall be signed by the Executive Officer.

57. (1) Subject to such maximum rate as the
Government may prescribe, an Anchalik Panchayat may,

(a) levy tolls on persons, vehicles or animals or any
class of them at any toll-bar cstablished by it on
any road other than a katcha road or any bridge
vested in it or under its management;

(b) levy tolls in respect of any ferry established by it,
or under its management;

(c) levy a surcharge on Land Revenue at the rate
of 0.02 ( two paise) per rupee ;

(d) levy a cess or water rate for recovery of cost of
minor [rrigation works taken up within the juris-
diction of an Anchalik Panchayat and such cess
as may be necessary for the purpose of mainte-
nance and repair of such works;

(e) levy a tax on supply of water and lighting;

(f) levy a tax on profession, trades, calling, manu-
facture and production save and except those levied
under any .provision of this Act or under any
enactment for the time being in force ; ‘

(g) levy fee for cinema halls, bricks or tile kilns,
saw mills, timber depots, rice mills and hullers, fairs
confectionary and bakery, private fisheries or vege-
table gardens used for commercial purposes.

(2) The taxesetc. shall be imposed, assessed and reali-
sed at such time andin such manner asmay be prescribed ;

(3) Any person aggrieved by the assessment, levy or
imposition of any tax or fee may appeal to the Zilla
Parishad.
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I cans and

(4) State Government may suspend the levy or impo-
sition of any tax or fee and may at any time rescind
such imposition in consultation with the concerned Panchayat
in period of natural calamities.

(5) The scale of tolls, fees or rates and the terms
and conditions for the imposiiion thercof, shall be such as
may be provided by bye-laws.

. Such bye-laws may provide for exemption from all or
any of the tolls, fees or rates in any class or cases.

(6) Subject to such rules as may be made in this behalf
by an Anchalik Panchayat, an Anchalik Panchayat may levy
taxes on a particular trade or commeice with a view to
utilisc the fund so collected for improvement of the faci—
lities for development of that particular trade or commerce
with the approval of the Zilla Parishad.

58. (1) An Anchalik Panchayat may, subject to the

Sinking lund provisions of any law relating to the raising of loan by

Budget of

local authorities for the time being in force, raise from time
to time, with the approval of the Government, loans for
the purpose of this Act, and create a sinking fund
for he re-payment of such loarns.

t

(2) An Anchalik Panchayat may borrow money from
the Government, or with the previous sanction of the
Government, {rom bank or other financial institutions,
for furtherance of iis objcctives on the basis of specific schemes
as may be drawn up by the Anchalik Panchayat for
the purpose.

59. (1) Every Anchalik Panchayat shall, at such time

Anchalik Pa—and  in  such manner as may be prescribed, prepare in

tchayat,

each year, a budget of its estimated receipts and
disbursements for the following year and submit the
budget to the Zilla Parishad.

(2) The Zilla Parishad, within such time as may
be prescribed, either apyrove the budget or return it
to the Anchalik Panckayat for such modifications as it
may direct. On such modification being made, the budget
shall be submitted within such time as may be prescribed
by the Zilla Parishad. If the approval of «the Zilla
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Parishad is not received by the Anchalik Panchayat by
the last date of the year, the budget shall be deemed
to be approved by the Zilla Parishad.

(3) No expenditure shall be incurred unless the budget
is approved by the Zilla Parishad.

(4) The Anchalik Panchayat may prepare in each
year a supplementary estimate providing for, any modifica-
tion of its budget and may submit to the Zilla Parishad
for approval within <cuch time and in such manner as
may . be prescribed.

AAcgmlxpl:sP:{ 60.An Anchalik Panchayat shali keep such accounts
nchayat. and in such form as way be prescribed.

ik 61. (1) The audit of::the  accounts  of the

" Anchalik Pancliaya.t shall be carried out by the authority

as may be ptescribed by the Government and a copy

of the audit report shall be forwarded to the Anchalik

Panchayat, to the Zilla Parishad and to the Directoe

of Panchayat and Rural Development, Assam within onr
month of the completion of the audit. /

(2) On receipt of the audit report reierred to in sub-
section (1), the Anchalik Panchayat shall either remedy any
defects or irregularities which have becen pointed out in
the audit and send to the Zilla Parishad and to the Director
of Panchayat and Rural Development, Assam, within three
months and the intimation of its having done so or shall,
within the said period, supply any further explanation to
the authoritics mentioned herein, in regard to such defects
or irregularitics 2s it may deem fit.

S;lailf.& An, 62. (1) An Anchalik Penchayat being coterminous

hayat. . to a Development Block shall have an Executive Officer
appointed by Government who shall be the Ex-officio
Secretary. '

Provided that the Block Development Officer or such other
officer as may be appointed by Government shall hold
the post of the Executive Officer and Secretary of the An-
chalik Panchayat.
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(2) The other staff of the Anchalik Panchayat shal
be appointed as provided in Sectionn 140 of the Act.
In respect of the provincialised Panchayat employees
working under the Anchalik Panchayat, the Director of
Panchayat and Rural Developnient shall be the appoint.ng
authority.

(3) The Government may post/depute staff, if considered
necessary from time to time, to work in Anchalik Panchayat
in addition to the staff of Grade--I and II to seev. under
the Anchalik Panchayat. :

(4) Notwithstanding anything contained in this Act,
or any of the laws for the ~time being in force.
the Government or the Director of Panchayat and Rural
Development, Assam, as the case may be, shall have the
powers to effect transfer of the concerned officers and the
provincialised staff in consultation ‘with the Zilla Parishad
concerned.

ffggf;:f‘(‘,‘ti. 63. (l1)Save as otherwise expressly provided by or under

the Execu- this Act, the Executive Officer shall,
tive Offlcer
of the Anc-

. (a) exercise all powers sp:cifically imposed or conferred
s upon him by or under this Act, or any
other law for the time being in force ; ‘

(b> lay down the duties of and supervise .the works

of the officers and officials holding office under

A the Anchalik Panchayat in accordance with rules
made by the Government ;

(c) supervise and control the execution of all works
of the Anchalik Panchayat ;

(d) take necessary measufes for the speedy execution
of all works and development schemes of Anchalik
Panchayat ;

(e) have custody of all papers and documents connected
with the proceedings of the meetings of the
Anchalik Panchayat ;
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(f) draw and disburse money out of the Anchalik
Panchayat fund; and

(g) exercise such other powers and discharge such
other functions as may be prescribed.

(2) The Executive Officer shall attend every meeting
of the Anchalik Pancheyat and shall have the right to
attend the meetings of the committees thereof and to
take part in the discussion but shall not have the right
to move any resolution or to vote. If in the opinion
of the Executive Officer any proposal before the Anchalik
Panchayat is violative of or inconsistent with the provisions
of this Act, or any other law, rule or order made
thereunder, it shall be his duty to bring the same to
thc notice of the Anchalik Panchayat,

CHAPTER— VI

ESTABLISHMENT AND CONSTITUTION OF ZILEA
PARISHAD.

cene 2Phske  64. (1) For every district there shall be a Zilla Parishad
la Parishad. having jurisdiction, save as otherwise provided in this
Act, over the entire district = excluding such portions
cf the district as are included in a Municipality or a
Municipal Corporation, as the case may be, or under
the authority of Town Committee or ‘Sanitary Board or
Cantonment area or any notificd area contrary to it

under any law for the time being in force :

Provided that a Zilla Parishad may have its office
in any area comprised within the excluded portion as
above of the district and in such area which is notified
by Government for such office, may exercise its powers
and functions ~over institutions under its control and
management.

(2) Every Zilla Parishad shall be a body corporate
by the name of /¢ -~ = — = ———— Zilla Parishad’
and. shali have perpetual succession and a common sea
and subject to such restrictions as are imposed by or under
this or any other enactment with the capacity of sueing
and being sued in its corporate name, of acquiring, holding
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and transferring property movable or immovable, whether
without or within the limit of the area over which it has
authority of entering into contracts and doing all things,
necessary, proper or expedient for the purpose for which
it i1s constituted.

SO uon, 65. (1) The Zilla Parishad shall consists of :—

shad,

(i) the members directly elected from the territorial
censtituencies of the district :

Provided that Government may by notification in the

Official Gazette determine the territorial constituencies in

the district keepingin view the overall population of the

district at a rate of one member for a population nct less

than 40 thousand and that each territorial constituency shall

~  elect one member to the Zilla Parishad through direct election
in the manner prescribed ; ;

(i1) the Presidents of the Anchalik Panchayats ;

(iii) the Members of the House of People and the
Members of the State Legislative Assembly representing a
part or whole of the district whose corstituencies lie within
the district.

(2) All the meinbers shall have the right to vote.

B oo e 66. (1) Seats shall be reserved for the Scheduled Castes,
Scheduled  and Scheduled Tribes in every Zille Parishad and the num-
gaste and Seber of scats shall bear, as nearly as may be, the same propor-
bes, tion to the total number of seats to be filled up frorn amongst
the directly elected members in that Zilla Parishad as the
population of the Scheduled Castes in the Zilla Parishad
area or of thé Scheduled Tribes in that Zilla Parishad
area bears to the total population of that area and such
seats may be allotted by rotation to different constituencies

in Zilla Parishad in the manner prescribed.
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S (2) Not less than one-third of the total number of seats
o Seats for eserved under sub-section (I) shall be reserved for women

longing  to belonginig to the Scheduled Tribes or as the case may be,

Contaaed the Scheduled Castes.

“cheduled

Tribes,

e 67. (1) Not less than one-third, including the number

eats for ¢ ceats reserved for women belonging to the Scheduled
Castes and Scheduled Tribes under sub-section (2) of Section
66 of the total number ofseats to be filled up from amongst
the directly elected members under sub-saction (1) of Section

g 65 shall be reserved for women and such seats may be
allotted by rotation to different constituencies under the
Zilla Parishad as may be prescribed.

(2) If women from Schzduled Castes and Scheduled
Tribes category and women from general category are not
represented in Zilla Parishad, Government may by notification
in the Official Gagette, nominate one member from such

category.

MRS, Bvery alla Parishad cxcept as provided in the Act.,
2598 chall continue for a period which shall not exceed five
years from the date of holding the first meeting.

Election to  69. (1) Election to constitute the Zilla Parishad shall be
Zilla Pari- COmpleted—

shad.
- (@) before the expiry of its duration, as specified “in
Section 69; ;
(b) in case of dissolution, before the expiration of a
3 period of six months from the date of such dissolution :

Provided that wher¢ the remainder of the period for
which the dissolved Zilla Parishad would have continued, is
less than six months, it shall not be necessary to held any
election under this clause for constituting the Zilla Pari-
shad for such period.

(2) A Zilla Parishad constituted upon dissolution be-
fore the expiration of its duration shall ccntinue only for
— the remainder of the period fcr which the dissolved Zilla
Parishad would have continucd under sub-section (I) had
it not been dissolvad,
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Eiastion ot 70. (1) When the Zilla Parishad is constituted under
and Vice.  S€ction 64, the Deputy Commissioner shall call a meeting
Prepident of of the Zilla Parishad (which shall be called the  first
Parishaq, Meeting of the Zilla Parishad ) for the election of a

President and a Vice-President by and from amongst the

members directly elected under Section 65 (1).

(2) The election of the President or the Vice-President
of the Zilla Parishad and filling up vacancies in .the said
office. and the determination of disputes relating fto such
election shall be in accordance with such rules as may
be prescribed by the State Government/State FElection
Commission.

g}‘&‘z‘gfgsj_ ~71. (1) The allowances of the President and the
dentand Vice-President shall be as may be presciibed by the
pdse Government.

resident

and sitting

fee and ?“o.

yanees he ’ . v

N ieibed) (2) Every member of the Zilla Parishad except

the President and the Vice-President shall be cntitled to
receive, such sitting fee and allowances as may be pres-
cribed by Government.

Ercsri‘:s;:t‘f:ln 72. (1) A member holding the office as President
of the Prest-Of the Zilla Parishad may resign his office at any time by
PPt Sy writing and send it to Goveroment through the Deputy
doat " Commissioner and the Vice-President of the Zilla Parishad
may resign his office at any time by writing and send to
the President of the Zilla Parishad and in absence of the
President, to the Government through the Deputy Commiy
ssioner ‘and the office shall become vacant on the expiry
of fifteen days from the date of such resignation unless
within the said period of fiftcen days he withdraws such
resignation by writing and send it to Government in res-
pect. of the President and to the President in respect of

the Vice-Prcsident, as the case may be.

; (2) Every President or the Vice-Piesident of
Zilla Parishad . shall vacate office if he ceases to be a
member of Zilla Parishad




THE ASSAM GAZETTE, EXTRAORDINARY, MAY, 6, 1994 643

a0 73. (1) Every President and ‘every Vice-President cf
e Comes Zilla Parishad shall be deemed to have vacated his office
of thebre- forthwith if a Tresolution expressing want of confidence
Vice-presi. il him is passed by a majority of two-thirds of the
dent oftotal number of members elected directly as Zilla Pari-
ded. " shad member at a meeting especially conyened‘ for this
purpose and presided over by the Vice-President il the mo-
tion is against the President and the Pre-ident of the Zilla
4 Parishad shall preside cver such meeting if the motion
is against the Vice-President.

¢ (2) 1If there i5 no Vice-President the members present
shall choose one from among them to preside over such
mecting : \

Provided that one-third of the total number of
members shall sign the notice for such a motion and deli-
ver it to thc ¥Fresident and the President shall convene
the mceting within scven days from the date of receipt of
the notice. The meeting shall be held on a day not
later than fifteen days from the date of issue of the
notice of the meeting. If the President fails tc convene
the mecting within the specified time, the members shall
cequest the Deputy Commissioner for the purpose, who
shall direct the Chief Executive Officer of the Zilla Parishad
to convene the meeting.

#Remio v | 74. (1) Without prejudice to the provision under

eat "2 this Act a President or a Vice— President or a

o member of a Zilla Parishad may be removed from office

Zilla Pan. by the State Government for misconduct in the discharge

o/<had. of his duties or neglect or incapacity to perform his
duties or for being persistently temiss in the discharge of
or guilty of any disgreceful conduct. Once so removed a
President, Vice-President or Member shall not be eligible
during the remaining term of office to be  elected either
as President, Vice-President or Member of such Zilla
Parishad:

Provided that mno such President, Vice-Président or
Member of a Zilla shall be removed from office unless-
he/she is given rcasonable opportunity to furnish explan-
ation to the State Government. :
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Meeting of

(2) A President or a Vice President removed from
his office under sub-section (1) may also be removed by
the Government from membership of the Zilla Parishad
after an opportunity is afforded for hearing him.

75. Every Zilla Parishad shall hold meetings atleast

the . Zilla gnce in  every thrce months, at such time and at such

Parishad.

Quorum of

place within the local limits of the district concerned ag
the Zilla Parishad may fix at the immediately preceding
meeting:

Provided that the first meeting of a newly constituted,)Y
Zilla Parishad shall be held at such time and at such
place within the local limits of the district concerned, as
the State Government may fix :

Provided further, that the President when required, in
writing by one-third of the members of the Zilla Parishad,
to call a meeting,shall do so within 10 (ten) days, failing
which the aforesaid members, may call a meeting after
giving intimation tc the Government and 7 (seven) clear
days notice to thc President and other members of the
Zilla Parishad.

76. (1) One-third of the total number of members of the

Zilla Pari- 7i]ly Parishad shall form a quorum for transacting business

ghad meet-

ing.

at a meeting of the Zilla Parishad.

(2) Ten clear days notice of an ordinary meetin
and seven clear days notice of a special meeting specifying”
the time at which such meeting is to be held and the
business to be transacted thereat, shall be sent to the
members and pasted up at the office Notice Board of the Zilla
Parishad. Such notice shall include, in the case of a special®
meeting any motion or proposition mentioned in the written
request made for such meeting. :

(3) If at the time appointed for the meeting, quorum
is not present, the person presiding shall, wait for thirty
minutes, and if within such period there is a quorum proceed
with the meeting but if within such period there is po
quorum, the person presiding shall adjourn the meeting
to such hour on some future date which should not exceed
more than thirty days. He shall similarly adjourn the
meeting at any time after it has begun if his attention is
drawn to the want of quorum. At such adjourned meetings
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Powe r

no ‘quorum is required and the business which would have
been brought before tiie originalismeeting shall be transacted.

(4) No resolution of the Zilla Parishad shail be modi+
fied or cancelled within six months after- thz«passing there-
of except by a resolution passed by ‘hotiless>rthan “one
half of the total number of members at an «rdinary or
special meeting:  Any.  netice ' thercof - shail be given
fulfilling the requirement of sub-=section (2} and setting
forthfully ~the resolution which is proposed to® modify
fully or cancel at such meeting and motion or' proposi-
tion for the modification or cancellation of such resolution.

(5)' The proceedings of every meeting’s!-atki'be rccor-
ded in the minutes book immediately ofter 'the deliberation
of the meceting and 'shall = after being read ovér by the
Chairman of the mceting be signed by him. “The action

taken on the decisions cof the Zilla Parishad shall be repor-

ted at the next meeting of the. Zilla Parishad. The minutes
book shall at all reasonable times, be epen tc inspect by
any member of the Zillo Parishad. The! minutes book
shall always ‘be kept in tiec : office wof thé Zilla ~Parishad
and it shall be in the custédy of :the Chief Executive
Officer.

(6) A copy of every resolution passed by the Zilla
Parishad at a meeting shall, within ten, days from the date
of the meeting, be forwarded to Government,

(7) All questions comiﬁg before the Zilla Parishad
shall be decided'by a majority of vetes :

Provided; that in case of equality of vcfes;the Presi-
dent or the member presiding shall havea easting vcte,

(8) Every meeting shall be presided over by the
President or if’ he. is absent .by the Vice President and
if both the President and the Vice President are absent or the
President is absent and there is no Vice President, the
members present shall elect one from among themselves
to preside.

kS

and duties

functions 77, (1) The President shali—

of President
aad Vice-
President

of
Parish,
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(a) perform all the duties imposed and exercise all
the powers conferred on the Zilla Parishad under this
Act and rules made thereunder ;

(b) conveme, preside cver and conduct meetings of
the Zilla Parishad;

(c) exercise administrative supervision over the Chief
Executive Officer and through him, all Officers and the
employees whose services may be placed at the disposal
of the Zilla Parishad by the Government ;

(d) exercise such other powers, perform  such
other functions and discharge such other duties as
the Zilla Parishad may, by general resolution direct or
thebGovernmcnt may by rules made in this bchalf  pres-
cribe ;

(e) exercise overall supervision over the financial and
executive adminstration f the Zilla Parishad and place
before the Zilla Parishad all questions connected therewith
which shall appear to him to require its orders and for
this purpose may call for records of the Zilla Parishad.

(2) The Vice-President shall,—

(@) in absence of the President, preside over the mee-
ting of Zilla Parishad ;

(b) excrcise such powers and perform such duties
of the President, as the President from time to time may,
subject to the rules as may be prescribed, delegate to
him by order in writing ; and

(c) pending the eclection of the President or during the
absence of the President from the district, or by reason
of leave for a period exceeding30 (thirty ) days, exercise the
powers and perform the duties of the President.

Presesce of  78. If it appears to a .Zilla Parishad that = the

meat Om. attendance of any District Officer of the Government ha-
cersat Zil ving jurisdiction in the district is desirable at a meeting
meeting. Of the Zilla Parishad, the Chief Executive Officer shall by

a letter addressed to such Officer, not less than fifteen days

before the intended meeting, request that Officer to be

o
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present at the meeting, and the Officer shall unless preven-
ted by reasonable cause, attend the meeting:

Provided that the Officer on receipt of such letter may,
if he, for any unavoidable cause as aforesaid is unable to be
present thereby himself, instruct his Deputy or other de-

& partmental Subordinate Officer to represent him at the
meeting.

o Sipifiom ot 79: Subject to such conditions as may be specified by

thad. " the Government from time to time, the Zilla Parishad shall

perfcrm the functions specified in section 90.

Alardent 80. (1) The Government may assign to a Zilla Parishad
o. functio. sfyynctions in relation to any matters to which the executive
}?shfé'_la 5 authority of the Government extends or in respect of functions

which have been assigned to the State Government by

the Central Government.

(2) The Government may, by notification, withdraw
or modify the functions assigned under this section.

Sian 8753 81. The Zilla Parishad shall have the following Stan-
¢ Committees. ding Committees, namely: —

/
(a) General Standing Committee,

(b) Finance and Audit Committee,

() Social Justice Commiltee,

(d) Planning and Development Committee.
Chairman of  82. (1) Each Standing Committee shall consist of such
e number of members not exceeding five including the Chair-
OmEITEe man as specified by the Zilla Parishad and elected by the

members of the Zilla Parishad from amongst its members
whose terms will be one year at a time.
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(2) '+The President of the. Zilla Parishad shall be the
Chairman of .the = General Standing Committee - and the
Finance and Audit Committee.

(3) ‘The other Standing Committees shall elect the
Chairman from among - their members.

(4) No. member of the Zilla Parishad shall be eligi- #
ble to serve on more than two Standing Committees.

(5) The Chief Executive Officer of the Zilla Parishad
. shall be the Ex-officio’ Secretary of the General Standing
- Comimittee -and  the Finance, Audit and Planning Com-
mittee and he shall nominate one of the Deputy Secret-
ariecs as Ex-officio Secretary for each of the remaining
Standing Committees. The Chief Executive Officer shall be
‘entitled to aftend - the meetings of all the Standing Com-
mittees.

(o

‘f‘;m of 83. (1) The General Standing Committee shall perform
Com mittees, tunctions relatmn to the establishment matters and functions
relating to communications buildings, rural housing, village

extensions, relief against natural calamities, Rural Develop-
- ment Programme of Government of India and alied matters
and all miscellencous residuary matters.

(2) The Finafice and Audit Committee shall perform
the functions relating to— v

(a) the finance of the Zilla Parishad, framing of
budgets, scrutinizing proposals for increase of revenue,
examinaticn of receipts and expenditure, consideration of
proposals effecting the finance of the Zilla Prishad and general
supervision ¢f the revecnue and expendlture of the Zilla
Parishad;

(b) ' the Plan priorities, allocation of outlays to deve-
lopments, horizontal and vertical linkages, implemantation
of guidelines issued by Government, regular review of pla-
nning programmes, é€valuation cof important programmes
dénd smalld saving schemes: \

(3) The Social Justice Commitiee shall perform func-
tions rejating = to~
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(2) promotion of educational, economic, Social, cul-
tural and other interests of the Scheduled Castes and
Scheduled Tribes and Backward Classes;

(b) protecting them from social injusticc and all
other forms ef exploitation;

(c) amelioration of the difficulties of the Scheduled
Castes and Scheduled Tribes and Backward Classes;

(d) securing social justice tc the Scheduled Castes
and Scheduled Tribes, women and other weaker sections
of the society-

(4) The Planning and Development Committee shall
perform the following functions—

_(a) be incharge of all educational activities of the
Zilla Parishad;

(b) undertake the planning of education in the
district within the frame work of the Naticnal Policy and
the National and State Plan;

(c) survey and evaluate the educational activity of the
Zilla Parishad;

(d) performsuch other duties pertaining to education,
adult literacy and cultural activity as the Zilla Parishad
may assign to it;

(e) Health Service, Hospitals, Water Supply, Family,'
Welfare and other allied matters ;

(f) agricultural production, animal husbandry, coopera-
tion, contour buniding and reclamation ;

(g) village and cottage industries ;
(h) promotion of industrial development of the district.

Delegaone 84, (1) The Standing Committees shall perform the
funrgo_nsto functions referred to in sub-sections (1), (2). (3) and (4)
S}::lnh ;t‘gv’?
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of Section 83 to the extent the powers are delegated to them
by the Zilla Parishad.

~(2) The Committees shall perform, in respect of matters
assigned to them, such additional dutiesas may be prescribed

Brocedure of 85 (1) The Zilla Parishad may frame regulations relating
"to election of members of Committees, conduct of business

therein, and all other matters relating to them.

(2) The Chairman of ecvery Committee shall in respect
of the work of that Committee be entitled to call for any
information, return, statement or report from the Zilla
Parishad and to enter in and inspect any immovable pro-
perty of the Zilla Parishad or any work in progress con-
cerning the Compmittee.

(3) Each Committee shall be entitled to require atten-
dance at its mcetings any Officer of the Zilla Parishad who
is concerned with the work of the Committee: The Chief
Executive Officer shall under instruction of the Committee,
issue notices and secure the attendance of the officer:

:»)«)ev‘jffasﬁ(’“{:f 86. The Zilla Parishad may. by notification delegate

Chief Execu-t0 the Chief Executive Officer or other officers any of the

sve Officernowers conferred by or under this Act, oa the Zilla
¥

and  other .
Officers, Parishad.

f;’;{,?ﬁ; oty 87- (1) A Zilla Parishad shall have the power to acquire,
and _disposeh0ld or dispose of property and to enter into contracts:

@5 property.

\in

(54
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s Provided that in all cases of acquisition or disposal of im-
movable property, the Zilla Parishad shall obtain the previous
approval of the Government.

(2) All roads, buildings or other «works ;constructed by a

Zilla Parishad with its own funds shall vest in it. @M

gg

(3) The® Government “may” allocate to a Zilla Parishad

any Public property situated within its jurisdiction, and there-

upon, such property shall vest in‘and come under the control
of the Zilla Parishad.

(4) Where a Zilla Parishad requires land to carry out any
of the purposes of this Act, it may negotiate with
the person or persons having interest in the said land, and if
it fails to reach an agreement, it may make an application to
the Deputy Commissioner for the acquisitions of the land and
the Deputy Commissioner may, if he is satisfied that the land
is required for a public purpose, take steps to acquire the land
under the  provisions of the Land Acquisition Act, and such
land shall, on acquisition,i;vest in the Zilla Parishad.

Power to di- 88. The Zilla Parishad may, by notification, turn, divert, dis-
e or eeccontinue or permanently close any road, which is under the

road, control and administration of,ior iis vested in, the.Zilla Pari-
shad. s ’

General _po- 89. (1) The Zilla Parishad shall have powers to do all acts

pors o Zlla necessary for or incidental to, the carrying out of the functions
entrusted ~or delegated to it and, in'particular, and without
prejudice to the foregoing powers, to exercise all powers spe-
cified under this Act.

(2) Subject”to the general or special orders of the Govern-
ment, . a_, Zilla Parishad may—

. (a) incur expenditure_on education or medical relief out-
side its jurisdiction ;

(b) provide for carrying out any work or measure likely
to promote the health, safety, education, comfort, convenience,
social or  economic or cultural well being of the inhabi<
tants of the district.
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(c) contribute to association at All India, State or Inter State
Level concerned with the promotion of local self Govern-
ment and to exhibition, seminar and conference within the
District related to the activities of Gaon Panchayats, Anchalik
Panchayat and Zilla Parishad, and

(d) render financial or other assistance to any person for
carrying on in the District any activity which is related to any
of the functions of the State.

90. (1) It shall be the function of a Zilla Parishad to

of Zilla Pa-prepare plans for economic development and social justice of

rilshad.

the District and ensure the Co-ordinated implementation of

such plan in respect of matters including those enumerated
below :

(1) Agricultural :

(i) promotion of measures to increase agricultural pro-
duction and to popularies the use of improved agri-
cultural implement and the adoption of improved agri-
cultural practices;

(ii) opening and maintenance of agricultural farms and
marketing agencies/Infrastructure;

(iii) establishment and maintenance of godowns and
cold storages;

(iv) conducting agricultural fairs and exhibitions;

(v) management of agricultural and horiticultural
extension of training centres;

(vi) training of farmers;
(vii) land improvements and soil conservation;

(2) Irrigation, ground water resources and watershed
development ;

() eonstruction, renovation. maintenance of minor
irrigation works and lift irrigation ;

(ii) providing for the timely and equitable distribution
and full use of water under irrigation schemes undes
the control of the Zilla Parishad;

L]
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(i) development of ground water resources;
(iv) installation of pump sets;
(v) watershed . development programme.
(3) Horticulture
(i) rural parks and gardens;
(1) cultivation of fruits and vegetable;
(1) farms. \
(4) Statistics
(i) publication of statistical and other information re-
lating to activities of Gaon Panchayats, Anchalik
Panchayat and Zilla Parishad;
~ (ii) co-ordination and use of  statistics and other in-
formation required for the activities of the Gaon
Panchayats, Anchalik Panchayats and Zilla Parishad;
(iii) periodical supervision and evaluation of Project and .
Programme entrusted to the Anchalik Panchayats and
Zilla = Parishad.®
(5) Rural - Electrification :

Assist in_implementation and maintenance of rural ele-
ctrification schemes.

(6) Soil Conservation :

(i) soil conservation measures;

(ii) land reclamation and land development works.
{7) Marketing

(i) development of regulated markets and marketing yards;

(ii) grading and quality control of agriculture products,
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(8) Social Foresty :
(i) organise campaign for tree planting;
(ii) planning and maintenance of trees;
(9) Animal Husbandry and Dairying :
(i establishment of veterinary hospitals and diSpensarieg;

(ii) setting up of mobile diagnostic and clinical labora-
tories;

(iii) breeding farms for cows and - pigs;
(1v) poultry farms, duck farms and goat farms;

(v) common cold storage facilities for dairying, poul-
try and fishery products;

(vi) foddar development  programmes;

(vii) promotion of dairy farming, poultry and piggery;
(viii) prevention of epidamics and contagious  diseases
(10) Minor Forest Produce and Fuel and Fodder :

(i) promotion of social and farm forestry, fuel planta-
tion and fodder development; s

(i) management of minor forest products of the forests
raised in community land;

(iii) development of wasteland.
(11) Fisheries :
() fish seed production and distribution;

(ii) development of Fisheries in private and commu-
nity tanks;

(iii) development of inland fisheries;

(v) fish curring and drying;
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(v) assistance to traditional fishing;
(vi) organising fish marketing co-operatives;

(vii) welfare schemes for the uplift and development
of fishermen.

(12) HOUSEHOLD AND SMALL SCALE INDUSTRIES
INCLUDING FOOD PROCESSING);

(1) identification of traditional skills in the locality and
developing household industries;

(ii) assistance .bf raw material requirement so as to
ensure timely supply;

( 1i1) design and production to suit the changing consu-
mer demand;

(iv) organisation o? training programme for craftmen
and artisans;

(v) liasion to tap bank credit for this programme;

(vi) popularising and marketing of finished products;

(vii) industrial estates;

(viii) organising khadi, handloom handicraft and village
and cottage industries.

(13) RURAL ROADS AND INLAND WATERWAYS :

(1) construction and mainteqance of roads other than
National and State Highways;

(ii) bridges and culvert coming under roads other than
National and State Highways;

(iii) construction and maintenance of office bulldlng of
the Zilla Parishad;

(iv) identification of major link roads connecting mar-
kets, educational institutions, health centres;
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(v) organising voluntary surrender of land for new
roads and widening of existing road.

(14) HEALTH AND HYGIENE

(i) establishment and maintenance of hospitals, pri-
mary health centres and  despensaries except
Civil Hospital, Medical College Hospital T.B. Sani-
torium, Leprosy Hospitals and Mental Hospitals; s

(ii) implementation of immunisation and  vaccination «
programme.

(iii) health. education  activities;
(iv) maternity and child health activities;
(v) family ~welfare  activities;

(vi) organising health camps gith Anchalik and Gaon
Panchayats;

(vii) measure against environment pollution.
(15) RURAL HOUSING
(i) identification of Houseless  families;

(i) implementation of house building programme in
the  district;

(iit) Popularising low cost housing.
(16) EDUCATION : )

(i) promotion of educational aclivities including the
establishment and maintenance .of primary and secon-
dary  schools;

(i1) planning of programmes for Adult Education and
library facilities;

(iii) extension work of propogation of science and
technology  to  rural  areas:

(iv) survey and evaluation of educational activities ;
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(v)-establishment . and maintenance of general hostels,
ashrams, schools and orphanages.

(17) SOCIAL WELFARE AND WELFARE OF WEA-
KER SECTIONS :

(1) extension of educational facilities to the Scheduled
Castes, Scheduled Tribes and Backward Classes

~

$ . by giving scholarship, stipends boarding, grants and
other grants for the purpose of books and  other
accessories;

- (1i)) managing hostels for the benefit of Scheduled Cas-

tes and Scheduled Tribes;

(iii) organising nursery schools, Balawadies High schools
and libraries to eradicate illiteracy and impart  general
education;

(iv) conduct of model welfare centre and craft cen-
tres to train Scheduled Castes and  Scheduled
Tribes in cottage and rural industries;

(v) managing residental basic schools for ‘Scheduled Castes
and Scheduled  Tribes:;

(vi) providing facilities for marketing of goods produce
by members of the Scheduled Castes and Sche-

duled Tribes;

3 i oy e
(vil) organising co-operative societies of Scheduled
Castes and Scheduled  Tribes;
ey (viii) other welfare schemes for the uplift and develop-
: ment of Scheduled Castes and Scheduled Tribes.

(18) PROVERTY ALLEVIATION PROGRAMME ;

(i) planning, supervision, monitoring and implemen-
tation of proverty = alleviation programme.

(19) SOCIAL REFORM  ACTIVITIES

(i) women’s organisation and  welfare;

(ii) local - vagrancy  relief:
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(iii) children’s organisation and welfare;

(iv) maintenance. of -Social . Welfare Institutions such
as Poor Home, Orphanages, Rescue Shelters;

(v) sanctioning and . distributing of pension for widows,
old and physically disabled, destitutes and
allowances for unemployed and couples of inter-caste
marriages in which one party is member ofa Schedule
Castes or Scheduled Tribes;

(vi) control. of fire out breaks;

(vil) campaign against superstitions, casteism, untou-
chability, alcoholism, expensive marriages,
social functiens, dowry and conspicuous consu-
mption;

(viii) .encouraging . community. marriages and inter-caste
marriages;

(ix) vigilance against economic offences such as
smuggling, tax evasion, food adulteration;

(x) assistance for developing land assigned to land-
less labourers;

(xi) identify, free and rehabilitate bonded labourers;
(xii) organise cultural and recreation activities; ®

(xiii) encouragement of sports and games; and

(xiv) give new form and social content to. traditional
festivals; &

(xv) verification of weights and measures in (shopping)
establishment,

(20) PROMOTION OF THRIFT AND SAVINGS
THROUGH :

(a) promotion of saving habits;

(b) small saving campaign;

(c) fight against illegal money lending practices and rural
inclebtedness.

(2) In addition, the Zilla Parishad may—




THE. ASSAM (GAZETTE, EXTRAORDINARY, MAY 6, 1994 659

(a) manage or maintain any work of public wutility or
any Institution vested in it or under its ccatrol'and manage-
ment;

(b) acquire ,and maintain village hats and markets;

(c) make grants to Anchalik'Panchayat and Gaon Pancha-
yats;

(d) co-ordinate and integrate -the -development plans
and schemes prepared by Anchalik'Panchayat in the district;

. (¢) adopt measures for the relief to the people in

distress;

(f) examine and sanction the' budget estimates of Anchalik
Panchayats in the district;

{g) undertake or execute any schemes: extending to more
than one Block;

(h) take over the maintenance and control of any rural
bridge, tank, ghat, well, channel or -drain  belonging to
private. owner or any other -authority on such terms asmay
be agreed upon.

(4) The Zilla Parishad may be vested by the State Go-
vernment with such power unde:r any Act as the-Government
may deem fit.

(5) The Zilla ‘Parishad of-two or more adjacent -districts
may jointly undertake and execute any development schemes
on such terms and conditions as maybe-mutually -agreed upon.

“Zilla pari- 91, 'There shall be for -every Zilla Parishad

shad¥end 5 fund called the Zilla Parishad Fund and the fol-
owing shall form part of or'be paid into the Zilla ‘Parishad
Fund, namely : —

(i) the amount transferred to the Zilla Parishad Fund by
appropriation form out -of the consolidated fund
\ of the State ;

(i) all grants, assignments, loans, and contributiods
made by the Government;




660 THE ASSAM GAZETTE, EXTRAORDINARY, MAY 6, 1994

(iii) all fees and penalties paid to or levied by or on
behalf of the Zilla Parishad under this Act
and all fines imposed under this Act;

(iv). all rents from land or other properties of the
Zilla Parishad;

(v) all interests, profits and other money acquired by

gifts, grants, assignments or transfers from private *
individual or institutions.

(vi) all proceeds of land, securities and other proper-
ties sold by the Zilla Parishad;

(vii) all . sums received by or on behalf of the Zilla
Parishad by virtue of this Act:

Provided that sums received by way of endowments for

any specific purpose shall not form part of or be paid into
the Zilla Parishad Fund.

Custody and 92, (1) Tke amounts at the credit of the fund shall be
of Zilla paril€ld. In @ current accounts with the nearest branch of tae
had Fund. State Baonk of India or any other Nationalised Bank or

Assam Co-operative Apex Bank,

(2) It shall be lawful for Ziila Parishad to deposit at

interest, with the approval of the Government with the State

Bank of India or any other Nationalised Bank or Coopera-

tive Apex Bank in the State any surplus fund in the hands

which may not be required for current charges and with

like sanction to invest such fund in securities of the Govern-

ment of India or the State Government or in such other

securities as the Government may, from time to time approve -

in this behalf and to vary such investment for dispute of such |
securities with like - sanction. :

o epa 05, (1) Subject to the provisions of this Act and the

shad fund rules made thereunder and such general or special orders as

and Froperty: the . Government . may - make, all property owned by,

or vested in, the Zilla Parishad - under (this Act

and all funds received by it and all sums accruing

to it under [the provisions of this Aet or any
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other law for the time being in force, shall be applied for
the purpose speccified in section 90 and section Y2(2) and for
all other - purposes for which by or under this  Act or
any other law for the time being in force, powers are con-
ferred or duties are imposed upon the Zilla Parishad:

Provided that no expenditure shall be incurred out of the
Zilla Parishad Fund unless provision thercof has been made
in the budget or funds are obtained by re-appropriation duly.
approved, except in such cases as may be prescribed by the
Government: :

Provided further that not less than  twenty .per cent of
the funds meant for welfare activities shall be utilised for
the welfare of the Scheduled Castes and Scheduled Tribes.

(2) The Zilla Parishad fund and all property  held ‘or
vested in the Zilla Parishad under this Act shall be
applied , subject to the provisions of this Act for the
payment of — : ahriry

(a) allowances to the President and Vice-President and
travelling and daily allowances to the President
and the Vice-President for tour within or outside the
district and travelling and daily allowances to the
members of the. Zilla Parishad or any Committee
thereof, subject to such rules as may be made in
this behalf by the Government;

(b) the salaries and allowances, pension and gratuity
etc. of its officers and employees other than those whose sala-
ries and allowances are paid from the consolidated fund ef
the State;

(c) for the purpose specified in the Act;

(d) any amounts failing due on any loans contracted
by the Zilla Parishad ;

(e) all other purposes for which bysor under this
Act or the rules and regulations made thereunder, any

~other law for the time being in force, powersare conferred

or duties are imposed upon the Zilla Parishad ; - |
(f) with the previous sanction of the Government, for

- any other puipose for which the application . of such pro-

perty or fund is necessary in public interest :
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Provided that any amount granted to he Zilla/Parishad
by the Government or any person or local authority for
any specific. work or purpose shall ‘be applied exclusively for
such work or purpose and in accordance .with such:nstru-
-ction as ‘the Governiment -may specify either . gemerally or
specially in this behalf:

Remt and 94- Save as other wise provided in this '‘Act and _subject

fees

Tazation

to'the regulations made in this behalf a Zilla Parishad
may charge fee for .any licence -or permission issued by
it under this Act and the rules made thereunder @and levy
rent and fee for the occupation or use of land eor other
property ‘placed under its:eontrol or vested im ‘it or main-
tained out of the Zijlla Parishad Fund.

95. (1) Subject to sueh maximum rate, as the Govern-
ment ‘may prescribed, a Zilla ‘Parishad ‘may -

(a) levy tolls in respect of 2ny ferry established by it
under its management ;

() levy the ‘following ‘fees and :rates, namely—
(i) fees on -the registration of boat or vehicle ;

(ii) a fee for providing :sanitary arsangement at such
places of worship or pilgrimage, fairs and melas
within its jurisdiction as .may be  specified by the
Govt, by notification.

(1ii) -a -fee' for 'licence.for 'fair or mela

(iv) a lighting rate where arrangement for'lighting public
streets and places is made by the Zilla Parishad
within its jurisdiction -and

{(v) ‘water rate, where arrangementfor the supplyof weter
for drinking, irrigation oranyother purpose .is made
by the Zilla ‘Parishad within ‘its jurisdiction.

(2) The Zilla ‘Parishad shall not undertake registration
of any-vehicle or -evy fee therefor and shall snot provide
‘sanitary -arrangement at -places of worship or pilgrimage,
fairs and melas within its jurisdiction or levy cfee :therefor
if such vehicle has already ‘been registered by :amy ether

® |
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authority under any law for the time being in force or if
such' provision for sanitary arrangements has already been
made by any other local authority:

(3; The scale of tolls, fees and rtatescandc the t-rms
and conditions for the imposition thereof; shall be such as
may be provided by bye-laws. Such: bye<laws may prcvde
for exemption from all or any of the tolls, fees or rates in
any class'or cases.

g e 96. (1) Every Zilla Parishad' shall, at such:time in- such
shad. manner as’ may be. prescribed, prepare in' each yearin

Accounts,

A udit

oudget: of its cstimated receipt and disbursements for the
following year and submit it to the Government through the
Director of Panchayat and Rural Development, Assam.

(2) The Government:may within such time: as may be
prescribed, cither approve: the budgetior return it to-the %illa
Parishad for such modifications as it may direct. On such
modifications being made, the: budget shall be re-submitted
within such time: as may: be prescribed’ for- approval of the
Government,

If'the approval of the Government is not received by
the Zilla Parishad within thirty days from the date of sub-
mission or re-submission, asthe case'may be the budget shall
be deemed to be approved by the Gevernment.

(3) No expenditure shall be incurred unless the budget is
approved by the Government,

(4) The Zilla: Parishad may prepare’ in each year a sup-
plementary estimate providing any modification of its budget
and may submit it to the Government for approval within
sach time and in such manner as may be prescribed.

97. A Zilla Parishad: shall keep such accounts in such a
manner as may be prescribed by the Government,

98. (1) The audit of the accounts of the Zilla
Parishad shall be carried out by the authority as, may be
prescribed by the Government and a copy: of the audit note
shall be forwarded to the Zilla Parishad withinione month of
completion of the audit, '
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9

in (2) On receipt of the audit report referred to in sub-
section (1) the Zilla Parishad shall cither remedy any defects
or irregularity which have been pointed outin.the audit and
send to the Government within three months ¢r intimation

any further explanation to the prescribed autbority inregard
to such defects or irregularities as it may wish to give.

Powers to 99, A Zilla Parishad may, with the previous sanction of the
reise loans  GGoyernment and subject to the conditions imposed by it from

and forming

;f adsinking time to time, raise loans forthe execution of any work or for

the purpose of carrying out any of the provisions of this
‘Act and form a sinking fund for the payment of such loan.

,r;;ibitio,, 100. Except as hereinafter provided, payment of any sum
of expendi- shall be made out of the Zilla Parishad Fund unless the

covered by €xpenditure of the same is covered by a budget grant except

' the budget. in the following cases, namely—

(a} refund  of moneys which - the Zilla Parishad is
- authorised to make under this Act or the Rules and
regulations made thereunder;

(b) payment of moneys belonging to the contractors or
other persons held in deposit and of moneys credited to the
Zilla Parishad fund by mistake;

‘(c) 'sums which the Zilla Parishad is required or em-
powered by this Act to pay by way of compensation;

(d) every sum payable—
(i) under this Act by order of the Government;
(ii) under adecree or order of a Civil Court; and,

(iii) under a compromise of any suit oz other legal pro-
A2y ceedings, or claim. :

Covetie : 101. It shall be Ilawful for the Government from

;ffgen;;arégwtftime to time to direct, by notification that any road,roads,

¢ ofhier pro- bridge, channel, building or other property, movable or
«woperty With jmmeovable or which 1s  vested in the Government and

Zilla Pari-

) shaid? which is situated in the district, shall with the consent of

(8 ;

P
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the Zilla Parishad, and subject to such exceptions and con-
ditions as the Government may make and impose, be placed
under the control and administration of the Zilla Parishad
for the purpose of the Act and thereupon such road,
channel, building, bridge and other property shall be under
the control and administation of the Zilla Parishad, subject
to all exceptions and conditions so made or imposed and
to all charges and liabilities affecting the same :

Provided that the Government by notification may resume
any property placed un”er the control of a Zilla Parishad
under sub-section (1) on such terms as the Government may
determine.

Staff of Zilla 102. (1) The Government shall appoint an officer

not below the rank of the Addl, Deputy Commissioner of
a district as Chief Executive Officer of the Zilla Parishad,

(2) The Government shall also appoint a Chief Accounts
Officer and a Chief Planning Officer for each Zilla Parishad.

(3) The Government shall post from time to time to
work under every Zilla Parishad, such number of other offi-
cers of the State Government (including any officer appoint-
ed to such services from amongst person emplcyed by exis-
ting local authorijties) as the Government consider necessary.

(4) Notwithstanding anything contained in this Act
or any other law for the time being in force, the
Government or any cther officer or other authority autho-
rised by it in this behalf shall’ have powers to effect trans-
fer of the officers so posted cither within the district or
from ome district to another district.

(5) Under every Zilla Parishad there shall be such
number of Grade-III and Garde-IV staff including technical
staff as per staffing pattern prescribed by the Government.
The Qlass-I post of the Zilla Parishad shall be appointed
/deputed by Government as per Secticn 140 (I). In respect
of the provincialised Panchayat employees the Director of
Panchayat and Rural Development shall be the appcinting
authority. .

(6) - Notwithstanding anything conrtained  in this Act
or any other law for the time being in force, the
Director of Panchayat and Rural Developmett, Assam have
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Functions of

powers to_ effect transfer cf the provincialised staff so app-
ointed either within the district or frcm one district tc
another district.

(7) The staff as under sub-clause (5) and (6) in
position in the Mahkuma Parishads comprising the district
immediately pricr to the enactment of this Act shall be
absorbed in the Zilla Parishad concerned.

(8) The Government may, from the specified date
constitute such services for cach Zilla Parishad as may be
prescribed.

the Cbicf Bx- 103. (1) Save as othsrwise expressly provided by or

ecutive and
other officers
of the Zilla
Parishad.

under this Act, the Chief Executive Officer shall—

(a) carrycut the policies and directions of the Zilla
Paristad and take necessary measures fcr the speedy execu-
tion cf all works and devclopmental sckemes of Zilla Parishad;

(b) discharge the dutics imposed upon him, by or under
this Act, or the rules and regulations made thereunder;

(c) surervise wcrks of the officers and officials of the
Zilla Parished under the gencral Superintendance of the Pic-
sident of the Zilla Parishad and under such rules as may
bec prescribed;

‘ (d) have custody of all papers and documents, rclating
to Zilla Parishad; and

\

(¢) draw and (isburse money out of the District
Rural Development funds and excrcise such other nowers
and perform such other functions as may te prescribed.

(2) The Chief Executive Officer shall be the Ex-officio
Secretary of the Zilla Parishad and may take part in the
discussion but shall not have right to move any resolution
or to vote. If in the opinion of the Chief Executive Officer
any proposal before the Zilla Parishad is violative of or
inconsistent with the provision of this Act or any
other law or the rules or order made thereunder, it shall
be his duty to bring the same to the notice of the Zilla
Parishad.

¢

o
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(3) The Chief Accounts Officer shall advise the Zilla
Parishad in matters of financiel policy and shell te responsi-
ble for all matters relating to the accounts of the Zilla
Pa(liishad including preparation of annual accounts and the
budget.

(4) The Chief Acccunts Officer shall ensure that no
§ expenditure is incurred except under proper sanction and
in accordance with this Act and the rules and re-
gulations thereunder and shall disallow any expenditure not
warranted by ‘the Act or Rules and Regulations
» or for which no provisicn is made in the budget.

(5) The Chief Planning Officer shall advise the Zilla
Parishad in matters of plan formulation and shall be res-
ponsible for all matters relating to planning of the Zilla
Parishad including the preparaticn of plan of cconomic
devclopment and social justice and annual plan for the
district.

Right to req- 104. (1) Every person in possession of money, ¢c-

cora " ™ counts, records or other property pertaining to 2 Gaon

: Panchayat or Aunchalik Panchayat or Zilla Parishad

shall on the requisition in writing of the Chiet Exe-

cutive Officer for this purpose, fcrthwith handover such

money, or deliver up such accounts, records or other

property to the Chief Executive Officer or the person
aathorised in the requisition, to rcceive the same.

(2) The Chief Executive Officer may also take steps
to recover any money due by such person in the same
manner and subject to the same provisions &s in the rele-
vant Land Revenue Act for the recovery of the arrear of
land revenue from defaulters, and for the purpose of
recovering the acccunts, records cr other property, pertai-
ning to the Gaon Panchayat or Anchalik Panchayat or Zilla
Parishad may issue a search warrant and exercise «ll such
powers with respect thereto as may lawfully be exercised by
a Magistrate under the provisions of Chapter— VII of the
Code of Criminal Procedure (Central Act-2 ¢f 1974)-

(3) Every person knowing where any  money,
> accounts, records or other projerty pertaining to a
Gaon Panchayat or a Anchalik Panchayat or Zilla
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Par shad are concealed, shall be bound to give information of the
sas e to the Chief Execntive Officer.

(4) An appeal shall lie from an order of the Chief Executive
Oificer under this Section to the Government.

CHAPTER- VII

SETTLEMENT QF HATS, GHATS, FERRY, ETC., & DISTRIBU-
TION OF PROCEEDS & MAINTENANCE & REGULATION THEREOF.

ot 105, (1) All Hats within the rerritorial jurisdiction of Anchalik
gﬁikbypa”'f’ancl ayat shall be sei(led in the manner prescribed for a period
chayats,  coinciding with and not excecding one Panchayat financial year by

invitng tenders at th: oftice of the Anchalik Panchayat by its

President.

(2) Det:iied procedure for inviting and subm;sslon of such tenders
shall be such as may be prescribed.

(3) The powers of examination and final acceptance of such ten-
ders tha!l be vested in the Standing Committee referred to in
Section 52 (1) (a).

(4) All setilement ma< e wrder sub-section (3) shall be subject to
the confir ;ation of the Zilla Parishad:

Provided that im case of any diipute, the Anch:lik Paichayat may
refer s.ch case to th- Government and the aggrieved party may
appeal to Government whose decision in this regard shall be final,

{5) Fuilure to sctile apy Hat for want of adequate value, the
Anchzlik P:nch:yat. as may be decided by the Zilla Parishad, may
be entrusted with the direct management of such Hat by the Anchalik
Parchayat.

l(6) Ali sale proceeds of hats shall be deposited in the Anchalik
Pancbayat fund and distributed in the maann>r hereinafter prescribed.—

(a) an amount equivalent to twemty percent of the total sale
proce-ds of Hats, shall be made over to the Zilla Parishac funds;
and

(b) an amount equivalent to forty percent of the sale proceeds
of Hats shall be equaily gistributed to all the Gaon Panchayats under
the Arnchslik Panchayat and remaining forty percent retained in the
Anchalik Panchayat Fund :

Provided that amount due if anv, on account of annunal instal-
ment for repayment of the loan with interest incurred by the erstwhile
Mahkuma Parishad, Anchalik Panchayat and Gaon Panchayat for im-
nrovement of - hats falling within the jurisdiction of the Anchalik Pancha-
yai-and Gaon Panchayat concerned shall be pzid out of the forty percent

¢

\r
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share of sale prnceeds ot hats madeover to Anchalik Panchayat or Gaon
Panchayat asthe case may be.

Betsleniant of }06: ‘1) All Pablic Ferries, other than Government ferries within the
Public PerrigSterritorial jurisdiction of the Anchalik Pauchayat sha]l be settle in the
and distribu-manner pres:cribed for a period coinciding with znd not exceeding one
tion of sale Panchayat financial year by inviting tenders at the office of the Anchalik

Proceceds , . S hio
thereof, " Panchayait by its President.

(2) Detailed procedures for inviting =nd submission of such tenders
shall be s:ch as may be prescrib=d by the Government.

(3) The powers of examination and final acceptance o/ such tenders
shall be vested in the Standing Commiitee 88 under Section 52 (I) (a).

(4) Allsettlement made under sub-section-(3) shallbe subject to
the confirmation of the Zilla Parishad:

Provided thatin case of any dispute the Anchalik Panchayat may
refer such cases to the Government andthe aggricved party may appea
to Government whose decision in this regard shall be final:

Provided further that as and when deemed necessary, the Govern-
ment ,nay intervene in the matter of a pariicular settlzment and its
decision in this regaid shall be final:

Provided further that the Stite Governmert may issue order to
Anchalik Panchayat for the setidlement of a public ferry falling within
the jurisdiction o: more than one Anchalik Panchayat or Zilla Parishad

(5) All sile procecds of public ferey shall be deposited in the Amchalik
Panchayat Fund and th=reafter the proceeds of inter Anchalik Pan-
chayat public ferry, if there be iny, shall be eqaitably distributed to
the Anchalik Panchayat coucerned and therealter the procesedsre mai.
ning in an Anchalik Panchayat Fuad shall be distributed in the manner
hereinafier provided :

(a) an amount equivalent to twent) percem§ of the sale pro-
cieds of public feiry shall be made over to the Zilla Pgvishad Fund;

(b) an amount equivalent to forty percent of the sale proceeds
of public ferries shall be retained in the Anchalik Panchayat Fund:

Provided that the Anchalik Panchaya: shall meet all expences, if
there be any, for maintenance and improvement of the public ferries
frem out of the forty perecnt ghare eof sale proceeds of public ferries
received by it:

Provided further. that if any Anchalik Panchayat fails te
make improvement of or meglect to maintsin the portion of
the inter-Anchalik Paanchayat Public ferry falling  within the
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surisdiction of the Anchalik Parchayat, uch expenditure incuired for mair-
tenance and improvement shall bs deducted from the share of the
deizunlting Anchalik 2anchsyat,

{(c) An amount equivslent to forty percent of the sale proceeds
of public ferries shall be equally dis:ributed among all the “'eon Pan-
chay:ts fallng within the jariscdiction of the Amnchalik Panchayat.

{(®) The sale of all public ferries falling within two or more An-
chalik Pauchayats shall be conducted by th: Anchelik Panchayats by
rotation every year. In case of dispute betw een ‘wo Anchalik Panchayats
th ma'ter shali be refrried to the Zilla Farishad/Government, whose
decisiow shall b: final.

gj{:ﬁtfcﬂ;t?f 107. “Lhe powers of se'tlemen! of private hats, ghats end ﬁsheri;s
ghat, and f-€tC. vnder the jurisdiction of the Gacn Panchaiai shall be vested in
sheries etc. the Standing Commiitee as under sub-sectior (1) (i) of Section-22.

by the Gaon g
Panchayat.

Transfer of 108. (1) Notwithstanding anything in avy law for tee time being
Government in  forcz, the State Govern veat  shall tiansfer such Government
fﬁi’emf}aot: Fishery whick has fetched an income of rupees twenty-five thousand
Panchaya tOf less in a year to the Gaon Panchayat within the jurigdiction of
and Anchalik which the fishery is situated:
Panchayat.

Provided thai a (ransfer under tiis s b.siction shall be given effect

from the rext following year ©f such income.

(2) The Goveroment shall transfer Goviinment Fisheries whose
snhuzl sale value is more than ropees Twenty-five thousand and less
then rupees orve lakh with power of their contro! and admiaistration
to» the Anchaljk Parchayat wiiiin the jurisdiction of which such fisheries
are situated.

Scttlement of 109. ¢1) ‘“ave as otherwise provided in this Act or rulesf ame there-

Fisheries and under, all fisheries of an Anchalik Panchayat shall be settled by tke

distribution Apchalik - Panch: yat in the menncr prescribed for a period coinciding

;’;erg}’cee‘“witn or fiot excerding one Panchayat financial year by inviting tender
* at the office of the Anchalik Panchayat by its President.

{2) Detailed procedure for inviting and submission of such tenders
shzil be such as may be prescribed.

\

(3) The powers of examination and final acceptance of such tenders
“ shall be vested in the Standing Committee referred to in Section-52 (i) (a).

(4) Al Settlement made under sub-section (3) shall be subject to
the confirmation of the Zilla Parishad:

&)

@)
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Provided that in case of apy dispute, the Apchalik Panchayat
may refer such cases to the Governvien: znd the aggrieved party
may appeal befeie Govioramert whose decision in this regard shall
be final :

Provided further that as and when deemed necessary, the Govern-

ment may i.teivene in ‘he wmatier of a particular settlement and its
decision in this :egard shali be final.

(5) All sale proceeds of public fisheries shall be deposited in the
Auchbalik Panchayat find aand shall be distobuted in the manoer
hereinafter povided.

(2} Twenty percent of the total sale procreds of Awnchalik Pan-
chayat fisheii-s shall be made cver to the Zilla Parishad fand.

(b, Fory percene of the total sale proceeds of the Anchalik Pan-
chayat fisheries s*2!] be rctzined with the Anchalik Panchayat Fund.

(c) Forty percent of the tcta! sale preceeds of Awnchalik Paucha-
yai fisicries shall be distributed equaliy among te Gaon Panchayats
falling within the jurisdictior of the Anch=lik Panchayat.

(6) The Hais, Ferries ard Fisherics falling under any Anchalik
Panchayat w.t'in the jurisdiction cf Zilla Parishad, the yearly sale
valuc of wrich is more than rupe.s one lak!: and lers than three
lakh: shall be settled by the Zilla Parish-d ccncerned for & period
coinciding with and not exceedi- g ome Panchayat Financial year as
under Sections 105,106 and 109 in the manne: prascribed The  powers
of examinotion and final acceptance of such tenders shall be vested
in the Standing Committee as under Section 81 (i) (a). The distribution
of sa'e proce:ds shall be in the manner as prescrib=d in the foregoing
sections

Hats situated 110. (I) Notwiihstanding anything cc:.tained in the Assam Muni-
in the area gipal Act, 1956 the sale proc-eds of 2:y hat situated in the area which
P aon Das beei excluded afte - commencement of this Act from the territorial
Panchayat jurisdiction of the Gaon Panchayat and included in the territorial
andincluded jurisdiction of the Town Committee or Municip:lity, shall te equaily
in Town Cogpporiioned - by the State Government for three succeeding years

mmittees or : s 5
Munic,pamyfollowsqg the vyear of such trgnsfer of the area.

(2) For any loan incurred bty 2 local authority for improvement
of a hat situated in the area which bas been excluded from the territo-
rial jurisdiction of Town Committee or Municipality, fthe DIability
or repayment of such loan with intercst, :hall be transferred to such
Town Committee or Municipality, under order of the Government,
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CHAPTER VIII

DISQUALIFICATION OF THE PRESIDENT, VICE-PRESIDENT &
. MEMBER OF ZILLA PARISHAD, ANCHALIK PANCHAYAT AND
GAON PANCHAYAT.

Disqualifica- 111. No Person shall be elected or co-opted and remain
tions: as President, Vice-President or Member of Zilla Parishad, Anchalik
Panchayat and Gaon Panchayat, if he or she—

&)

(a) has beeu convicted of an offerce involving moral turpitude
or erdered to give security for good behaviour under Section 110 of
the Coce <f Criminal Procedure, 1973, unless a period of four years
has lapsed cn ‘he date fixed for holding election from the date
of his releace in case of a sentence or imprisonment and in case of
sentence other than imprisonment from the dare of conviction; or

(b) has been dismissed from Government  gervice for
commission of act involving moral turpitude unless a period of. five
years has elapsed on the date fixed for nolding election from the
date of his dismissal ; or

(c) -applies to be declared as an uncertified bankrupt or undis-
charged insclvent;

(d) has been proclaimed a tout under the Lezal Practitioners Acts
or

(e) holds any service. of profit under Goveranment (er any edu-
cational institution rec.gniced and receiving grant from the Govern
ment) or holds remunerated office under Zilla Parishad, Anchalik
Panchayat and Gaon Panchayat or holds aany contract under any of
the aforesaid bodies or under the Government ; or

[e 3

(f) has been durirg the four years immediately preceding the
date of election convicted of an offence punishable under Section 135,
or clause (a) or sub.section (2) of Section 136 of the Representa=
tion of Peoples Act., 1951 or has teen found by a competent autho.
rity to have resorted to corrupi proctice resulting in seiting aside ?
of his election to any local body or to any legislature in Iadia ; or

(g) has been a defaul.er of payment of any rate, tax
cess or fee imposed wunder the provisions of this Act and the
Rules framed thereunder or of any loan of cooperative society;

(h) if any question arises asto whether a member of a Pancha
yat body at any level has become subject to any of ths disqualifications
under this section, the question shall be referred for decision of
such authority and in such m.nner as the Government may by law
provide ;
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(i) 1¥ a person wh¢ is chosen a: a member of a Paircha,at is or
becores member o the Flous: of the Prople, the Srate Legi.lative
A:'semoly or is or becomes a Municipal Councillor or a Councillor
oi a .iuvicipa! = orparation or a rwember of a Town Committee, then
vithin fifteen cay: from the cate of commencement of the term or
oftce of a memtbercf the Houise of People, the State Legislative Assem-
bly or of - Municipal Corporation or Counciilor of MMunicipality or
member of Tows Commitiee, his cat in the: Panchayat shall become
vacant unless he has previou.ly resigred his seat 'n the Huouse of
People, the State Ilegislaiive Assembly or the Munricipality or the
Muuaicipal Cerporaticn or the town commitier =s the case may be;

3*.

(j) no person shall be disqualified ou the ground that bhe is less
2 than twentyfive years of age, if he has attained the age of eizhteen
years.

CHAPTER —IX

GENERAL POWERS OF INSTRUCTION, SUPERVISION
AND CONTROL OF STATE GOV:.ENMENT

General Po- i12. (i) Toe ¢ ffcers as arc empowered bv the Governmen: in

wers of Go-this benalf sh:ll have cereral powsrs of iaspection, supervisio:,

vernments  ,ver ine performance i ‘he ad inist:aiive duties of a Zilla P.risnad,
Archalik Panchsyst or Gaon Panchaat snd without prejucice o
the generabty of the foregsing pewers may ;—

(a) enter into and iosptct any immovable proyerty in the occipation
or costrol or any work in - progress unser the direction of a Zilla
F Panshad, Anctalik Panchayat or Gaon Parchaya ;

(b: call for 2n¢ inmspect any document which mway, for the purpose
of this Act, be in the po:session or control of a Zilia Parishad, Anchalik
Panchayat or Goan Panchayat ; ‘

(c) require, by an order, in writ ng a Zilla Parishad, Anchalik Pan-
chayat or Gaon Panchayatwo furnisi such statements, accounts, reports,
prcceedings as they think fit;

(d) give such advice in writing in respset of “the adminisrative
works, duties and proceedings as they think necessary, also sece thar
all proceedings of a Zilla Parishad, Aanckaiik Parchayat or Gean Par.
crayat are im conformity with law and manual any proceedings waich
is considered nst to be in conformity with law and may do all
things necessary to secure such c¢onformity;

(eV-institute an enquiry in respect «f any matterrelatirgto & Zilia
Parishad; Anchalik Panchayat or Gaon Panchayat and ractify any
act or omission.
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b

Finance Co-
mmission.

CHAPIER—X

CONSTITUTION OF FINANCE COVMISSION AN STATE
ELECTION €¢OMMISSIO» FOR PANCHAYAT BODIES,

113. The State Government shall as soon as may be, within
one year jrom the date of commencement of . the Constitgtion
(seventy-third am:ndment)} Act, 1992 ang thercafter at the expiration
of ‘every fifth year constitute - a Finance Commission to review
the financial position of the Fanchayats and to make recommendations
to the Gceveruor as to—

= L *
(a) the principies which should govern— ~

(i) the distribution between the State and thc Panchayats net
proceeds of the taxes, duties, tolls and fees leviable by the
State which may be divided between them and allocaticn
between Panchayats at ali levels of their respective share
of such proceeds.

(ii) the determination of the taxes, duties, folls and fees vhich
may be assigned to or appropriated by the Panchayats

(ili) the Grants-in-aid to the Panchayats from the _consoiidated
fuzd of the Siate.

(b) the measuics peeded to improve the finarcial positron of tre
Zillz Parishads, Anchalik Panchayats and Gaon Panchavats.

(c) any other matter refe:red to the Finapce Comuiission by the
Goverpor in the intcrest of sournd fitance o:f the Panchayats;

(2) The Finance Commission shall cons'sts of 2 Chairn -n ¥nd
two other members to be aprointed by the Governor.

(3) The Chairman anrd the membess of the Finarce Commisgion
shall possess such qualification aai shail be appointed in such manner
as may be prescrined by Government. 2

(4) The Finance Commission shall determine its procedures.

(5) The Chairman or a member of the Finance Commission
may resign his office by writing under his haca and addressed to
the Chief Secretary to the Government of Ascam, but he shall continue
in his ofiice uniil his resignation is accepted by ihe Government,

(6) The casual vacancy cieated by the iesignation of the member
or Chairman under sub-section (5) or for any other rxecasen, may be
filled by fresh appoiniment and a member or Chairman so appointed
shall hold office for the remaining period for which ithe member or
Chairman in whese place he has been appoirted would have held office.
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(7) The Commission shall have the following powers in
the performance of its functions namely—

(a) to call for any record from any Officer or authority ;

(b) to summon any person to give evidence or produce
records ; and

e

(c) such other powers as may be prescribed.

(8) The Governor of the State shall cause every reco-
r mmendation made by the Finance Commission under this
section together with an explanatory memorandum as to the
action tzken thereon to be laid before the House of the

State Legislature,

o S R LRGN The Superintendence, direction and control of the
ton Commipreparation of electoral roll for, and the conduct of all
ssion. election to the Panchayat shall be vested in a State Elec-

tion Commission consisting of a State Election Commissioner

to be appcinted by the Governor.

(2) The conditions of service and tenure of office of the
State Panchayat Election Commissicner skall be such asthe
Coverncr may by rule determine, provided that the State
Election .Commissioner shall not be renoved from his office

d except in like manner and on the like grounds as a judge

¥ of the High Court and the conditions of service ofthe State
Panchayat Election Commissioner shail not be varied to his
disadvantage after his appoint ment,

g

3) The Government <hall when so requested by the
State Election Commi<sioner, make available to the State
Election Commission such staff as may be necessary for the
discharze of the functions conferred on the State Panchayat
Election Commission under this Act.

(4) Subject to the provisions of Constitution of India,
as amended, the State Legislature may by law, make provision
with respect to all matters relating to, or in connection
with Election to the Panchayats,
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CHAPTER—XI

MISCELLANEOUS :

gg:i';?novirf 115- Every Panchayat shall have powers to revise or modify
Commitecs, a1y decision taken by any of its Committees. -

Powers of 116, {1) A Gaon Panchuyat may, subject to the provisions
chayat . 10/0f the Act and the rules made” thercunder 2nd with the
maks bye- previous s:nction of ihe Zilla Parishad, make bye-laws ¢o
; carry out the purposes: of this Act in so far as it relates
to its powers and duties.

(2) In particular and without prejudice to the generality
of the foregoing power, a Gaca Panchavat may make such
bye-laws 2s may be required to discharge the function and
duties entrusted to it under section !9

(3) In making any bye-laws under sub-section (1) and
(2) the Gaon Panchayat may provide that a contravention
theregf shall  be punishable with such fine as may be pres-
cr;be

(4) Any suchi bye-laws may also provide that a person
contravening the same, shall be requircdto remedy so far zs
it lics in his powcr the misch ief, if any, caused -by su
contrzvention

(5) All bye-laws made under this section shall be subject
to thP condition of previous publication and such publica
oy o ticn shall be mare in such manner as may be prescribed:
a7t /
prj of ,117- (1) An Anchalik Panchay« may, subject to_the provisions
:c';gy?tk I:;—of this Act and the rules mace ihereunder and with the pre-
make regu- VIOUS sanction of the Government, by notification, make re-
ladons.  gylations to carry out the purposes of this Act in
so far as it relates to its powers and duties.

i (2) The regulations made under sub-section (1) shall be
subject fo the ccndition of previous publication and such
piblication shall be made in such manner as may be prescribeil,
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;ﬁﬁmpaﬁi i18. (1) A Zilla Parishad may, subject to the provisions
shad to ma- Of this Act and the rules made thereunder and with the
ke iegula- previous sanction of the Government, by notification, make

3 regulations to carry out the purposes of this Act in so

far as it relates to its powers and duties.

_(2) The regulatioss made under sub-section (1) shall be
subject to the condition of previous publication and such
publication shall be made in such manner as may be prescribed.

sower of Go- 119: (1) The Government may subject to the provisions of this
make model Act, the rules made thereunder and after previows publi-
regulations. cation of the draft for nct less than one montk, make

model regulations and bye-laws for Goan Panchavat, Ancha-

lik Panchayats and Zilla Parishads-

{2) A Gaon Panchayat, Anchalik Pancheyat or Zilla
Parishad may, by resclution zdopt the model bye-laws or regu-
lations, as the case may be made under sub-section (1), and
such bye-laws and regulaticns shall come into force within
the jurisdiction of tte Gaon Fanchavat, Anchalik P:nchayat
or Zilla P:rishad from such date as the Gaon Panchayat,
Anchalik Pancbayat or Zilla Parishad, as the case may be
may specify in a notice published in the prescribcd manner.

powers of 120. (1) When on account ofthe reason that the limits of
Sovemnment a Panchayat area is altered, the Government may by order
and recons PUblished in the Officiz]l Gazette dissolve such Panchayat,
e, wemodrom a date, specified it the orcer and divect that Gaon
alteration of Palichzyat, Ancha'ik Panchayat apd Zilla Parishad concer-
limits of ned . .

Panchayat »

arca.

(i) be re-constituted for the Panchayat area of which
the Gaon Panchayat or of which Anchalik Panchayat or the
district of which the Zilla Parishad has been dissolved ;or

(ii) be cstablished for a Panchayat area, block or dis-
trict which has been newly re-constituted-

(2) The member of the Gaon Panchayat, Anchalik Pan-
chayat or Zilla Parishad which has been diisolved under
sub-section (1) shall vacate their office from the date speci-
fied in the order of the Covernment,
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.3) The. Gaon Panchayat, Anchalik Panchayat or Zilla
Parishad re-constituted or re-established under the provisions
of sub-section (1) shall consist of members nominated by the
Government and such member shall be persons who are me-
mbers of the Gaon Panchayat, Anchalik Panchayat er Zilla
Parishad which has been dissolved under sub-section (1).

(4) The Chairperson of Gaon Panchayat, Anchalik Pan-
chayat or Zilla Parishad shall be elected in the manner pro-
vided in this Act.

(5) The term of the Gaon Panchayat, Anchalik Panchayat
or Zilla Parishad so constituted or established shall be for
such period not exceeding six months as the Government
may by order specify.

(6) Before the expiry of the term of the Gaon Pancha-
yat, Anchalik Panchayat or Ziila Parishad in accordance
with the provisions of sub-section (5) a Gaon Panchayat,
Anchalik Panchayat or Zilla Parishad shall be: constituted
in the manner provided by this Act:

Provided that where . the reminder of the period for
which the Gacn Panchayat, Anchalik Panchayat or Zilla
Parishad would have coantinued is less than six months, it
shall not be necessary to hold an election uader this section
for constituting a Goan Panchayat, Anchalik Pznchayat or
Zilla Parishad for such period.

(7) A Gaon Panchayat, Anchalik Panchayat or Zilla Pari-
sbad constituted under sub-section (6) shall continue only
for the reminder of the period for which the dissolved Gaon
Panchayat, A :chalik Panchayats or Zilla Parishad would have
continued had it not been dissolved-

(8). When a Gaon Panchayat, Anchalik -Panchayat or
Zilla Parisnad has been dissclved and reconstituted or re-esta-
blished ~under -this section sc much of the Gaon Panchayat,
Anchalik Panchayat or Zilla Parishad fund and other pro-
perty vested in the Gaon Panchayat, Ahchalik Panchayat
or Zilla Parishad .which has been  dissolved shall vest
in and such portion of the debts and obligations
shall be transferred to the Gaoun Panchayat, Anchalik
Panchayat or Zilla Parishad re-constituted or re-established
under this secticn - as the Government may. by order in
writing direct,

1(..’
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(9) The rights and liabilities of the Gaon Panchayat,
Anchalik Panchayat or Zilla Parishad which has been dissol-
ved in respect of Cijvil or Criminal proceedings, contracts
agreements and other matters or things arising in and
relating to any part of the area subject to ‘the authority
cf the Gaon Panchayat, Anchalik Panchayat or Zilla Pari-
shad re constituted or re-established shall vest in such Gaon
Panchayat, Anchalik Panchayat or Zilla Parishad.

(10) Agy appointment. notification, notice, tax, order,
scheme,  licence, permission, rule, regulations or form
made, issued, imposed or granted by the Gaon Panchayat,

- Anchalik Panchayat or Zilla Parishad which has been

1oquiry into
the affairs ot

disosclved in respect of any part of the arca subject to
the authority of the Gaon Panchayat, Anchalik Panchayat
or Zilla Parishad which Las been reconstituted or re-esteblished
shall be deemed to have been made, issyed, imposed or
granted by such Gaon Panchayat, Acchalik Panchayat: or
Zilla Parishad unless and until it is susp=nded by any
appointment, notification, notice, order, - scheme, licence,
permission, rule, regulations or form made, issued imposed
or granted by such Gaon Panchayat. Anchalik Panchayat
or Zilla Parishad.

(11) If any difficulty arises in giving effect to the
provisions of the preceding sub-scction, the Government
may. by order published in the official Gazette, as the -
occasion ‘may require, do -anything which appears to it
necessary to remove the difficulty.

121. - (1) The Government may, at any time for
reason to be recorded, cause an enquiry to be made

the P"‘chay'against any of its Officers in xegard to any Gaon Pan-

ats by the

GovernmentChay:t, Anchalik Panchayat or Zilla Parishad on matters

concerning it, or any matters Wwith respect to which the
sanction, approval, consent or orders of the Government
is required under this Act.

(é) The Officer holding such» ;inquiry shall have the
powers of the Civil Courts under the Code of Civil Pro-

‘cedure, 1908 to take evidence -and to ‘compel attendance

of witnesses and producticn of documents for the pur-
pogée_of imttilry:c-—= =< .%ol YE Sy {1 3o
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Direction
from Gover-
nment.

122, (1) Notwithstanding "anything contained in this
Act, it shall be lawful for tle Government to issue
directions tc any Panchayat in matters relating to State
and naticnal policiez and such directions chall be bin-
ding on the Panchavat.

(2) The Government may—

¥

(a) call for any record or register or other document
in possession ¢r under the contrcl of any Panchayat ;

(b) require any Panchayat to {urnish return, plan, estimate
statement, accounts or statistics ; and

(c) require any Panchayat to furnish any infurmation or
report on any matter connected with such Panchayat.

Restriction or 123. (1) Notwithstanding the transfer of any powers,

withdrawal
of powers

funciicns and duties in respect of any matter to 2

and junctionsPan cjjayat under this Act. the Government on a pro-

from the
Panchayats.

posal from the Panchayat in that behalf of where it

is satisfied that by reason of a changein the nature of the

matter such as the conversion of a primary health centre

into a secondary healii centre or cinversion of seed multi-

plication farm into an agricultural rescarch farm or a road

becoming 2 part of a high-way and any other such things, the

matter would cease to be a matter in the relevant Panchayat

functions list ard it is necessary to withdraw from the Pan-

chayat, the powess, fuictions or duties in respect of suchy
matter may, by notification in official Gazette withdraw such

powers, functions and duties witli effect from the date speci-

fied in the notification and make such incidental and con-

sequential orders as may be recessary to provide for mattersy
including the taking over of the property, rights and liabili-
ties if any, vested in the Panchayat and of the staff if any,

which may have beesn transferred to the Panchayat as the

case may be.

(2) The Government may, by notification in the offi-
cial Gazette amend or add any activity, programme or scheme
covered or mentioned under Section—19, Section—49 and
Section—90 and on the issue of such notification, the rele-
vant Panchayat functions list shall be deemed to have been
amended accordingly. Every such notification shall be placed
before the House of State Legislature.
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z;g;erl’af.};hﬂd 124, (1) 1If in the opinion of the Zilla Parishad, the
Swpending €Xécution of any order or resclution of a Gaon Pan-
e encouioichayat or any order of any authority or officer of a
ctc.of the Gaon Panchayat or the doing any thing which is about
gnop Panch-to  be dome, is improper or is causing or is likely
: to cause injury or annoyance to ‘the public or to
lead to a breach of peace, it 'may, by order

suspend the execution or prohibit the doing thereof,

(2) When the Zilla Parishad make an order under
Sub-Section (1) it shall forthwith forward to the Government
and to the Gaon Panchayat effected thereby, a copy of the
order with a statement of reasons for making it, and it
shall be in the discretion of the Government to confirm or
rescind the order and to direct that it shall continue to be
in force with or without modification permanently or for
such period as it thinks fit :

Provided that no order of the Zilla Parishad passed under
this section shall be confirmed, revised or modified by the
government without giving the Gaon Panchayat a reascnable
opportunity of showing cause against the said order,

Dissolution 125. (1) If in the opinion of the Government, a

ot Facha Gaon Panchayat, Anchalik Panchayat or Zilla Parishad

. exceeds or abuses its powers or is not competent to

perform or make persistent default in the performance

of the duties imposed on it under this Act or

any other law for the time being in force, the Government

: may, by an order published in the official Gazette dissolve

4 such Gaon Panchayat or Anchalik Panchayat or the Zilla
Parishad as the case may be.

(2) Before publishing an order under Sub-Section (1),
the government shall communicate to the Gaon Panchayat
or the Anchalik Panchayat or the Zilla Parishad, as the
case may be, the grounds on which it proposes to do so,
fixed a reasonable period for The Panchayat concerned to
show cause against the proposal and consider its explana-
tion or objection, if any.

(3) When a Gaon Panchayat or an Anchalik Panch‘éyat
or a Zilla Parishad is dissolved all the members of the




682 THE ASSAM GAZETTE, EXTRAORDINARY, MAY 6, 1994

Gaon Panchayat or the Anchalik Panchayat or the Zilla Pari-
shad shall, from the date specified in the order, vacate
their offices as such members.

(4) If a Gaon Panchayat or an Anchalik Panchayat or
a Zilla Parishad is dissolved ; 3

(a) all the powers and duties of the Gaon Panchayat
or Anchalik Panchayat or Zilla Parishad shall during the:
period of its dissolution be exercised and performed by such
person or persons as the Government may from time to time~
appoint in this behalf ;

(b) all the property vested in the Gaon Panchayat or
Anchalik Panchayat or Zilla Parishad shall, during the period
of dissolution vest in the government and ; :

(c) the persons vacating office on dissolution shall be
eligible for re-election.

; 126. (1) Every Gaon Panchayat shall prepare every
Ef%::::&n-' ear a de(velopmenty plan and submit it to pt‘nep Anchalik
meat piaas: %anchayat before such date and in such form as may be

]s)respxibed by the District Planning Committee as under
ection 3 (1).

(2) Every Anchalik Panchayat shall prepare every year
a development plan for its area after including the deve-y
lopment plans of the Gaon Panchayats and submit it to the
Zilla Parishad before such date and in such form as may.
be prescribed by the District Planning Committee as usader
Section 3 (1). !

(3) Eviry Zilla Parishad shall prepare every year a
development plan of the = district after including 'the deve-
lopment plans of the Anchalik Panchayats and submit it
before: such:date and such form - as may be prescribed by the
District Planning Committee, fto the Distict Planning Commi-
ttee, constituted under section 3(I) of this Act.

Constitution 127. (1) The Government shall constitute such
:{Pﬁffc}éﬁ Panchayat Election Tribunals as may be necessary,
Tritunal, 00 the  recommendation of  the ~ High Court to

dispose of ' all direct election petitions challenging
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elections under  this . Act. The jurisdiction, powers and
functions and the headquarters of the Tribunal shall be
decided by the Government in consultation with the High
Court, except as providedin section 10 of this Act.

Amaual Ads 128. (1) As soon as may be after the first _day
minstrative of July in every year and not later than the thirty-
Report. gist " day of August every year, the Exécutive Officer

U of the Anchalik Panchayat shall place before the Ancha-
lik Panchayat a report of the Anchalik Panchayat during
> the preceding Panchayat year in such form and with

such details as the Government may direct and shall forward

the report with theresolution of Anchalik Panchayat thereon

to .the Government by the thirtieth of September of every
ear. ,,

: (2) As soon as may be after the first day of July every
year,. the Chief Executive Officer of the Zilla Parishad shall

__prepare areport on the Administration of the Zilla Pari-
shad during the preceding Panchayat year in such form and

__with such detail as the Government may direct and submit
the report to the Zilla Parishad.

After approval by the Zilla Parishad it shall be sub-
mitted to Government by the thirticth of Septembér every
year.

(3) The report submitted to the Government under

sub-section (2) shall together with a memorandum. by the

= Government reviewing the working of the Zilla Parishad
¥ be laid before the State Legislature.

Bar_to inter 129. Notwithstanding anything contained in this Act.
fergpe & by ‘
»Couxys in
electoral
ma!te;s. ®

(a) the’ validity of any law relating to the delimitation
of constituencies on the allotment of seats to such con-
stituencies, made under Article 243 of the Constitution of
India shall not be called in questionin any court,

(b) no election to any Panchayat shall be called in que-
\stion except by an election petition presented within sixty
days from the date of declaration of election' results to the
-t - Tribunal constituted under section 127. .




684 THE ASSAM GAZETTE, EXTRAORDINARY, MAY 6, 1994

oS e 130. Al]l the Panchayats existing immediately before
the commencement of this Act, shall continue till the
expiration of their duration as under the Assam Panchayati
Raj Act, 1986 unless sooner dissolved by a resolution passed
to that effect by the Legislative Assembly of the State,

Repeal of 131. (1) On and from the date on which this Act

previous Act.

comes into force, the Assam Panchayati Raj Act, 1986
shall be deemed to be repealed.

Provided that—

(a) till such time when new Rules are framed before
the expiry of one year from the coming into force of
73rd Amendment of the Constitution Act the rules framed
under 1986 Act, shall remain valid ;

. (b) the said repeal shall not effect the validity or invali-
dity of anything already done under the said enactment ;

(c) all rules and bye-laws, notifications, orders, appoint-
ments made, permissions and sanctions granted, taxes, cess,
fees, or rates levied, contract entered into, suits instituted and
proceedings taken under the Assam Panchayati Raj Act, 1986
and in force immediately before the commencement of this
Act, shall continue to be in force and so far as they
are not inconsistent with this Act, shall be deemed to
have been retrospectively made, granted, levied, entered into,
instituted and taken under this Act until new provisions are

" made under this Act ;

ac

I7EN

-~

ex

(d) all assets and liabilities including the funds which -
are vested in erstwhile Gaon Panchayats, Anchalik Panchaysjs -

and Mahkuma Parishads under the provisions of the Assam
Panchayati Raj Act, 1986, shall vestin the Dy, Commissioner or
the Sub-divisional Officer as the case may be and shall be held
by him in trust until it can be made ove? to the Gaon Pan-
chayats, Anchalik Panchayats and Zilla Parishads constituted
under this Act under the jurisdiction of which the
area of the erstwhile Gaon Panchayat, Anchalik Panchayat
and the Mahakuma Parishad is included ;

(e) notwithstanding the repeal of the Assam Panchayati Raj
Act, 1986, any arear of taxes, cess, fees and rates which were
levied by the Gaom Panchayats, Anchalik Panchayats, or the
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Mahkuma Parishads, under provisions of the Assam Panchayati
Raj Act, 1986, or any amount of money on account of fine or
otherwise which was due to the Gaon Panchayat, Anchalik
Panchayat or Mahkuma Parishad under the Assam Panchayati
Raj Act, 1986, shall be recovered by the Gaon Panchayat, An-
chalik Panchayat and the Zilla Parishad, asthe case may be
and credited into the respective Panchayat Fund ; riha

(f) any penalty, forfeiture or punishment incurred fn
respect of any offence committed against the said Act
or

(g) any investigation, legal proceeding  or remedy in
respect of such right, privilege, obligation, liabilities, for-
feiture or punishment aforesaid and any such investigation,
legal proceeding or remedy may be instituted, continued
or enforced, and any such penalty, forfeiture, or . punish-
ment may be impesed as if this Act had not been
passed.

(2) When a Gaon Panchayat or Anchalik Panchayat
or Zilla Parishad is dissolved, all the members of the
Gaon Panchayat, Anchalik Panchayat or Zilla Parishad,
shall from the date of dissolution, vacate their offices as
such members; b 1l R

(3) The persons vacating office on'*dissolution shall be
elligible for reelection or reromination. '

Removal of 132. If any difficulty arises in ‘giving effect to the

difficulties. provisions of this Act, the Government may take such
necessary action so long as these are mnot repugnant to
the main objectives and provisions of this Act.

}

(a) The State Government may by 'notification consti- .
tute a standing committee of Legislatutes to res‘olve dis-
putes between the district administration and theé Zilla Pari-
shad.

Vetinginof 133, When the  provisions of this Act zre withdr-
worofpan- awn from  any Zilla ' Parishad  or - Anchalik Pan-
chayat bo- chayat or  Gaon ' Panchayat area, all = the ' proper-
drawal of ties, funds and dues, which® were vested ‘in such .

5;3"{':;} of Zilla Parishads, Anchalik Panchayats, or Gaon Panchayats, -
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shall be vested in the Dy. Commissioner or the Sub-divi-
sional Officer as the.case may be, who shall make such
allocation of the properties: as he deems fit with the prior
approval of the Government.

i ot 134.  Every person who is elected to  be a mem-
; ber of Zilla Parishad, Anchalik Panchayat or Gaon
Panchayat shall, before taking his.seat, make and sub-
scribe . before such _authority as may be specified by the
State Government in this behalf an oath or affirmation of
his allegience to the Constitution of - India .at a meeting
which shall hereinafter be called the first meeting in the follo-
‘wing form. .

T, A, Ba beifig.a_meniber of the . ¢ .0 vy Zilla
Parishad/Anchalik Panchayat/Gaon Panchayat do swear in
the name of God ( or solemnly affirm) that I will bear true
faith and allegience to the Constitution of India as by law
established and that I will faithfully discharge the duty
upon which I am about to enter.

Pwi;::t;g- 135. If dispute arises between twe. or .more Pancha-
chayaw and Yat bodies and local authority or between any two local autho-
loeal, autho- rities the matter shall, be referred to the Government or to
o such authority as the State Government may direct and
the decision of the Government or such authority shall
befinal and conclusive.

I8

Augmenta- 136. All the measures needed to augment the Consalip
o e ""dated Fund of the State to supplement the resources of tac
Fumd of the Panchayat. . in the State on the basis:  of  recommendation
| ‘made by .the State Panchayat Finance Commission,: shall be

taken by the Government -as it may deem fit.

Apﬁal?mi— 137. Any employee: under a Panchayat institution or: per-
nst-any other:

of the Pan-SON aggrieved. by any, order or act of a Panchayat ipstitu-'
chayati Raj tjon may file an appeal within. fifteen days from the date
*" of. receipt. of such order or performance: of such act, to"thg;

Tastitutio

Government whose decision in this regard shall be final-

(' Jvu):\ »

%1
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‘Delegation 138. (1) The State Government may delegate any of their
shpowersto powers . under this . Act or  rples framed thereunder ex-
‘mmissioner, 0Pt Where ~expressly provided to the contrary to any
S, Government officer  of Gazetted rank.

any other Ga 1 §

zetted officer,

(2) Except where expressly provided to  the  contrary,
the Government may delegate all or any of the powers ef
the Deputy Commissioner or the Sub-divisional Officer under
this Act or rules framed there under this to any Government
Officer of Gazetted rank.

wy
.

»
\‘

* ‘ (3) Except where expressly provided .to the . contrary,

. the Deputy Commissioner or the Sub-divisional Officer as
the case may be, may delegate all or any of their pow-
ers under this Act or rules framed under this Act to
any Government officer of Gazetted rank.

(4), The; delegation of power under sub-section (1),.: 2),
and (3) shall be an order in writing and such order may
be..modified or withdrawn at any time,

Powers  of 139. Subject to the approval of the Government, every
Anchalik  Anchalik- Panchayat or Gaon Panchayat may, by subsidiary
and  Gaon Tules consistent with this Act and with any rules made

Panehayat to there under, provided for
make Subsi- 7

diary Rules : ;
: (a) the time and place of its meeting, the business to
be transacted at the meeting, and the manner in which the
notice of the meeting be given;

e ]

1

.~ (b) the duties, and control of employees working under
1E; ‘

(c) the custody of the common seal and the purpose
for which it shall be used;

~ (d) the  division of duties among its members and
emplayees ; ;

(e) the powers to be exercised by the office bearers
to whom particular duties have been assigned ;

(f) the person by whom receipt shall be granted for
money received under this Act.
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S1affSclec~ - 1140/ (i) For Zilla ' Parishad,Anchalik Panchayat and
~08 TOHS% Gaon Panchayat Grade-III and Grade-IV staff shall be

Power

: gake ‘I\{‘ulel.

! appointed' by the Chief Executive Officer of Zilla Parishad
on the recommendation of the District Selection Committee
of Panchayat and Rural Development Department consti-
tuted by the Government in the Panchayat and Rural
Development Department., » $

Grade-1 'and Grade-II officers shall be posted in the.

Panchayats ‘and Zilla' Parishad by the State Government. =

L No%

(2) The teachers in schools managed by Panchayaiv—
'shall ‘be posted by the officer autherised by the Eduction
Department of the State Government on the recommgnda-

"~ tion of 'the District Teachers Selection Committee consti-
tuted by the Education Department.

to 141. (1) The State Government may make rules for carrying
out  the purposes -and objects of this Act,

(2) any rule Framed under gsub-section (1) may be given
retrospective effect.

Repeal and 149 (1) The Assam Panchayat Ordinance, 1994, is Aukis Spct

~Saying. -

e VI of
hereby Tfepealed. 1998, 0

(2) Notwithstanding such repeal, anything done
or any action taken wunder the ordinance
so repealed shall be deemed to have been
done or taken under the corresponding il
provisions of this Act as if this Act eame ~p 211
into force on the date on which the said
ordinance came into force,

e 3

¥

K. LASKAR,
Secretary to the Govt. of Assam,
Legislative Department.
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